File No: 8/1/2016-Fin(R&C)
Finance (R&C) Department
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Sub:- Suitable guidelines on “Implementation of decisions relating to grant of
" Children Education Allowance(CEA)”.

On the subject cited above, we arc in receipt of Note dt. 18.07.2023 along with
ts enclosure from the Director of Accounts, Panaji, which may be seen at pages 473-
466/C.

2. Vide above Note, the Director of Accounts has stated therein as under:-

a. Government of Goa vide Order dt. 12.07.2019 (at pg 471-470/C) adopted the OM
No. 27012/02/2017-Estt.(A) dated 17.07.2018 (at pg-469-466/C) issued by the
Gol, Ministry of Personnel, Public Grievances and Pensions Department of
Personnel and Training regarding Iriplementation of decisions relating to grant of
Children Education Allowance (CEA) with certain modifications.

b. In the first Para of the Order dt. 12.07.2019 (at pg 469/C), it is stated that, “The
amount of ¥2250/- per month per child shall be claimed as reimbursement, on
production of self attested fee receipts confirming/indicating that the fee deposited
for the entire academic year/term/month as the case may be, in lieu, a certificate
from the Head of Institution in which the child studies, can be given by the
Government servant, detailing the school fees, tuition fees, admission fees,
laboratory fee, Vidayalaya Vikas Nidhi changed by Kendriya Vidyalayas, library
fee/games/sports fee, examination fee and fee for extracurricular activities and
expenses incurred on other items i” supplied by the school viz. 2 sets of uniform,
one set of textbooks, one pair of shoes and socks. If any of the items are procured
from private vendors, original receipts of purchase/vouchers self attested by the
Government servant, may be enclosed”.

c. Recently, it has come to the noticz that many Government employees claim one
pair of shoes and socks under CEA which costs thousand of rupees viz X 10,000/-,
215,000/~ etc. Similarity thousand of rupees are claimed towards stitching or
procurement of 2 sets of school uniform. Also, ‘n’ number of notebooks are
purchased at a time claiming to be set or at times notebooks are purchased at
different intervals and claimed for reimbursement towards CEA at the end of the
year which some times total upto 5 to 6 dozens per child even if studying in
Standard I to IV or kindergarten.

d. In this regards, it is noted that the Order dt. 12.07.2019 (at pg-471/C) does not set
any limit on the reimbursement of cost of shoes or does not clearly lay down the
number of books in a set that can be purchased. Similarity no limit is laid down
towards reimbursement for cost of two sets of uniforms that can be claimed.
Therefore, their Directorate faces the difficulty in identifying the genuineness of
the individual claim while scrutinizing the claim for payment.

Contd.....on page 99/N
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File No: 8/1/2016-Fin(R&C)

_ Finance (R&C) Department
(Contd. on pre-page at 98/N)

e. Further, Para 5 of the Order dt. 12.07.2019 (at 470/C) states that “The
reimbursement will be done once in a year, after completion of the academic
year”. Howsoever, in contravention of the same, few Government employees
submit their CEA reimbursement claim for payment of 2 to 4 years at a time.

f. Itis also pertinent to note that, Goa Government insists on production of vouchers
for claiming the reimbursement of CEA as against the Central Scheme which
provides for a fixed amount of % 2250/- pe: month per child irrespective of the
actual cost incurred.

~

3. Therefore, in view of Para 2 on pre-page & above, the Directorate of Accounts

has requested to issue suitable guidelines for expenditure that can be reimbursed | _,

towards tuition fees in order to bring uniformity among all departments. Also, it >X
would be appropriate to specify the limit for sett.ement of CEA reimbursement claims

of Government employees. J

4, In view of “X” above, we may in the instance, refer file to the O/o Director of
Accounts with a request to prepare and place a draft Order in the file to appraise the
higher authorities in the matter.
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No.DA/Control/7-14 /2023-24/ L4107
Directorate of Accounts,
Control Section

Date: 29.01.2024

The noting at pre-page has been perused and the matter has been discussed
with the US Finance (R&C).

The Government of Goa had issued Order No.8/1/2016/Fin(R&C)/3626 dated 25"
Oct 2017 thereby adopting Letter No.A-27012/02/2017-Estt.(AL) dated 16™ August 2017 of
the Ministry of Personnel, PG and Pensions Department of Personnel & Training
regarding Children Education Allowance. Subsequently, the Order No.8/1/2016-
Fin(R&C)/3123 dated 12/07/2019 was issued by the Finance Department adopting OM
N0.27012/02/2017-Estt.(A1) dated 17/07/2018 issued by the Ministry of Personnel, Public
Grievances and Pensions, Department of Personnel & Training with certain
modifications to the contents of the OM which were made applicable in the State.

Now, it is proposed that Order No.8/1/2016-Fin(R&C)/3123 dated 12/07/2019
may be withdrawn and OM No. 27012/02/2017-Estt.(A1) dated 17/07/2018 issued by the
Ministry of Personnel, Public Grievances and Pensions, Department of Personnel &
Training may be adopted in the state in toto. This will ensure that the instructions
related to Children Education Allowance and Hostel subsidy in the State are at par with
the Central guidelines/instructions. .

In view of the same, placed alongside is the draft Order to be issued to all the
Heads of Department in respect of Children Education Allowance withdrawing the
Order dated 12/07/2019.

The file is submitted to Finance (Revenue & Control) for further necessary

action

Submitted.

Dir%ounts
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. © File No: 8/1/2016-Fin(R&C)
Y Finance (R&C) Department

Sub:- Suitable guidelines on “Implementation of decisions relating to grant of
Children Education Allowance(CEA)”.

Note at pre-pages from 98/N onwards ‘on the subject cited above refers.

2. In view of above, it is to state that, as per the records available in this file, the
chronological background related to adoption of OM relating to grant of Children
Education Allowance (CEA) by the State of Goa may be seen as shown under:-

i The State Government vide Order No. 8/1/2016-Fin(R&C)/(A) dated 30.1 1.2016
(page 117-108/C) has implemented VII CPC pay scales to the employees of the
State Administration and GIA Educational Institutions w.e.f. 01.01.2016 and,

ii. Further, Vide Order No. 8/1/2016-Fin (R&C) dt. 25.07.2017 & 10.08.2017 (page
183-187/C) Government has adopted various allowances for its implementation
prospectively w.e.f. 01.08.2017.

iii. In this context, the Government of India has issued several Office Memorandum/
Guidelines regarding grant of various allowances on implementation of
recommendation of the 7" CPC to the Central employees effective from
01.07.2017 (see at page 221/Clp &Is&/c,)

iv. As regards to Children Education Allowance (CEA) is concern letter dt.
16.08.2017 (page 222-221/C) has been adopted by the State Government (see _%'
order dt 25.10.2017 at page 237/C and was implemented w.e.f. 01.10.2017, the
CEA was made appiicable for academic year 2017-2018 and payable w.e.f.
01.10.2017.

v. As regards applicability of CEA indicated “A” above is concern, it may be noted
that, although it was decided on the noting side at page 42/N, the same was not
incorporated in the Order dt. 25.10.2017 placed at page 237/C. As such, vide at
pre-page 52-53/N said matter was once again examined by FD(R&C).
Accordingly, in partial modification to Order dt. 25. 10.2017 (at page 237/C) vide
Order dt. 14.06.2018, the CEA was made applicable from Academic Year 2017-
2018 and payable after the completion of the Academic year. (see at page 268/C)

vi. Vide above OM the amount of reimbursement of Children Education Allowance
will be Z 2250/- per month (fixed) per child. This amount of ¥ 2250/- is fixed
irrespective of the actual expenses incurred by the Government Servant.

vii. Accordingly, the Director of Accounts at page 362/C, have regulated the CEA
claims on pro-rata basis i.e. T 1500 per month upto 30.09.2017 and % 2250/- per
month from 01.10.2017 onwards viz date of adoption of Gol Circular dt.

16.08.2017. The claims are admitted once a year.
Contd......on page 102/N
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FMS No. 1400031382
File No: 8/1/2016-Fin(R&C)

Finance (R&C) Department
(Contd, from pre-page at 101/N)

viil.  Further, vide OM dt. 17.07.2018 the Ministry of Personnel, Public Grievances
and Pensions, Department of Personne] & Training New Delhi issued
consolidated instructions relating to grant of Children Education Allowance (CEA
and Hostel Subsidy which may be seen at page 360-357/C

3. Inview of “B” above, may like to refer pre-pages from 71/N to 73/N, wherein,

the then US-F in(Exp) after having discussion with the then AS-Finance has submitted
“therein as shown below:-

“‘The OM dt. 17.07.2018 of Government of India clearly indicates that in case a
Certificate from School cannot be produced a Self Attestation of receipt for
conforming/indicating the fees deposited of entire Academic year has to be produced
as supportive document to claim CEA. As such question of paying % 2250/- per
month does not arise as the receipt has to be done as per actual fees. The certified
limit of ¥ 2250/- is applicable where the fees paid are over and above ¥ 2250/- per
month. '

In view of above, the OM dt. 16.07.201¢& at page 356/C is adopted by State
Government, there will be no confusion for payirg of Children Allowance which may
restrict to maximum ¥ 2250 per month and only on reproduction of receipt of
conforming the fees paid for full Academic Year. And thus adopt the Office
Memorandum dt. 17.07.2018 (at page 360/C) and clarify the query/objection of
Directorate of Accounts raised vide their Note dt. 27.07.2018 placed at page 362/C”.

4. Further, on Implementation of decisions re ating to grant of Children Education
Allowance(CEA) this department was in receipt of Note dt. 18.07.2023 along with its
nclosures from the Director of Accounts, which may be seen at pages 473-466/C.
'he detail submission in this regard may be perused on pre-pages at 98/N to 99/N,
vherein, higher authorities desired for discussion with Director of Accounts.
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Upon discussing the said matter with US-I° D(R&C), vide Note dt. 18.07.2023
laced at page 473/C, the Director of Accounts has submitted as shown under:-

L o

i} Government of Goa vide Order dt. 12.07.2019 (at pg 471-470/C) adopted the OM
No. 27012/02/2017-Estt.(A) dated 17.07.2018 (at pg-469-466/C) issued by the
Gol, Ministry of Personnel, Public Grievances and Pensions Department of
Personnel and Training regarding Implementaion of decisions relating to grant of
Children Education Allowance (CEA) with certain modifications.

Contd......on page 103/N
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File No: 8/1/2016-Fin(R&C)

Finance (R&C) Department
(Contd, from pre-page at 102/N)

{i. In the first Para of the Order dt. 12.07.2019 (at pg 469/C), it is stated that, “The
amount of 22250/~ per month per child shall be claimed as reimbursement, on
production of self attested fee receipts confirming/indicating that the fee deposited
for the entire academic year/term/month as the case may be, in lieu, a certificate
from the Head of Institution in which the child studies, can be given by the
Government servant, detailing the school fees, tuition fees, admission fees,
laboratory fee, Vidayalaya Vikas Nidhi changed by Kendriya Vidyalayas, library
fee/games/sports fee, examination fee and fee for extracurricular activities and
expenses incurred on other items if supplied by the school viz. 2 sets of uniform,
one set of textbooks, one pair of shoes and socks. If any of the items are procured

from private vendors, original receipts of purchase/vouchers self attested by the
Government servant, may be enclosed”.

iii. Recently, it has come to the notice that many Government employees claim one
pair of shoes and socks under CEA which costs thousand of rupees viz X 10,000/-,
215,000/~ etc. Similarity thousand of rupees are claimed towards stitching or
procurement of 2 sets of school uniform. Also, ‘n’ number of notebooks are
purchased at a time claiming to be set or at times notebooks are purchased at
different intervals and claimed for reimbursement towards CEA at the end of the
year which some times total upto 5 to 6 dozens per child even if studying in
Standard I to IV or kindergarten.

iv. In this regards, it is noted that the Order dt. 12.07.2019 (at pg-471/C) does not set
any limit on the reimbursement of cost of shoes or does not clearly lay down the
number of books in a set that can be purchased. Similarity no limit is laid down
towards reimbursement for cost of two sets of uniforms that can be claimed.
Therefore, their Directorate faces the difficulty in identifying the genuineness of
the individual claim while scrutinizing the claim for payment.

v. Further, Para 5 of the Order dt. 12.07.2019 (at 470/C) states that “The
reimbursement will be done once in a year, after completion of the academic
year”. Howsoever, in contravention of the same, few Government employees
submit their CEA reimbursement claim for payment of 2 to 4 years at a time.

vi. It is also pertinent to note that, Goa Government insists on production of vouchers
for claiming the reimbursement of CEA as against the Central Scheme which
provides for a fixed amount of 2250/- per month per:child irrespective of the
actual cost incurred.

—

6. Therefore, in view of Para 5 on pre;page & above, the Directorate of Accounts
requested to issue suitable guidelines for expenditure that can be
reimbursed towards tuition fees in order to bring uniformity among all
departments. Also, it would be appropriate to specify the limit for settlement of

\
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CEA reimbursement claims of Government employees.




FMS No. 1400031382
File No: 8/1/2016-Fin(R&C)
Finance (R&C) Department _
(Contd, from pre-page at 103/N)

7 Based on the portion earmarked as “C” on pre-page, file was referred to the |
Director of Accounts with a request to prepare and place a draft Order in the n*
file to appraise the higher authorities in the matter.

8. With regards to “B” above, the Director of Accounts has now submitted its
Note dt. 29.01.2024, which may be seen page 100/N. the brief gist of it, is
transcribed herein below:- '

“Upon having discussion with the US-Fin(R&C) and in view of Para 2 of his |
5 Note, the Director of Accounts has now proposed that Order No. 8/1/2016-
Fin(R&C)/3123 dated 12.07.2019' may be withdrawn and OM No.
2702/02/2017-Estt(AL) dated 17.07.2018 issued by the Ministry of Personnel,
Public Grievances and Pensions, Department of Personnel & Training may be |
adopted in the State in toto. This will ensure that the instructions related to [~ X’
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Children Education Allowance and Hostel subsidy in the State are at par with
the Central guidelines/instructions. As such, file is returned to this department
thereby placing draft Order at page 474/C, to be issued to all the Heads of
Department in respect of Children Education Allowance withdrawing the
Order dated 12.07.2019 placed at page 471/C.” i

9. In view of “X” above, accordingly, after making slight modification to the draft
prepared by the Director of Accounts which is placed at page 474/C, a fresh
draft is prepared and placed in the file at page 476/C for obtaining approval of

the higher authorities in the matter, please.
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FMS No. 1400031382
File No: 8/1/2016-Fin(R&C)
Finance (R&C) Department

Sub:- Suitable guidelines on “Implementation of decisions relating
to grant of Children Education Allowance(CEA)”.

Note at pre-pages from 101/N onwards on the subject cited above refers.

In this regard, it is to state that, as per the directives of the higher authorities
cited on pre-page at 104/N, the file is re-submitted in view of Circular dt.
10.06.2024 regarding lifting of Model Code of Conduct of the General
Elections to the House of the People (Lok Sabha), 2024 which may be seen
placed at page 478-477/C.

In view of above and as corrected at page 476/C, accordingly, fair copies of the

Order is prepared and laced in the file for si n./issue, please. '
Please Rewoue ©
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Government of Goa
Department of Finance (Revenue & Control)
Secretariat, Porvorim
Bardez - Goa. 403521

No. 8/1/2016-Fin(R&C) 2836 + Dated : 21 .06.2024

Read Order No. 8/1/2016-Fin(R&C)/3123 dated 12.07.2019.
ORDER

Sub:- Implementation of decisions relating to grant of
Children Education Allowance.

Vide Order read above, the Government of Goa after making slight
modifications adopted the OM No. A-27012/02/2017-Estt.(AL) dated 17.07.2018
issued by the Ministry of Personnel, Public Grievances and Pensions, Department of
Personnel & Training, New Delhi related to Children Education Allowance. The

same stands withdrawn with immediate ¢ffect.

In this context, the Government of Goa has now decided that the claims of
Children Education Allowance/Hostel Subsidy to be regulated as per the OM No. A-
27012/02/2017-Estt.(AL) dated 17.07.2018 issued by the Ministry of Personnel,
Public Grievances and Pensions, Department of Personnel & Training, New Delhi

with effect from the Academic Year 2024-25 onwards.
<
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@& o (Pranab G. Bhat)
i Under Secretary Finance (R&C)
Ph:- 0832-2419779 email: usrc-sect.goa@nic.in

To,

The Director of Education, Porvorim-Goa who is required to circulate this
Order to all the Government/Government Grant-in-Aid/unaided/Government
recognized institutions with instructions to issue such certificate as stated in OM
dated 17.07.2018.

Copy to :-

1. The Chief Secretary/ all Secretaries to Government/ Secretary to Hon’ble
Governor.

2. All Secretariat Departments.

3. All Heads of Departments/ Offices.

4. All OSD’s/PS to Ministers. :

5. The Accountant General (Goa), Audit Bhavan, Porvorim.

6. The Director, Directorate of Accounts, Pangji.

7.Jt. Director of Accounts, South Branch, Margao.

8. Guard file.

9

. Office copy.
**********************
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GOVERNMENT OF GOA

GENERAL ADMINISTRATION DEPARTMENT
SECRETARIAT, PORVORIM, GO/ - 403 521, _ B
LEL- 2419784 f - - i FAX- 2419753
No.58/1/2024-GAD-II / 22€3 Dated: 10/06/2024

CIRCULAR

Letter of the Election Commission of India bearing No.
437/6/1/ECI/INST/FUNCT/MCC/2024 dated 06/06/2024 regarding lifting of
Model Code of Conduct of the General I'ections to the House of the Pedple (Lok
Sabha), 2024 is  hereby circulated to all Government 7Departments/

Corporations/Autonomous bodies for information. / f_'i,, (}5 BM 6
| - i M@f?"M Ao S

e ey 4 / 5“.“ %‘;‘ll / s rU"
T Government ef Goa | i | \O X o
; Secretariat Gentral Registry | i \

Porvenm-Gos

- - m
: (Anjus. Kerkar) -

I b !c 8. pot D 10| Joint Secretary (GA) @
Encl:- As above LAl e /

G §'%

The Asstt. Chief Electoral Officer, O/o CEO, Altinho, Panaji-Goa W
All Secretaries/ Additional/ Joint Secretaries / Under Secretaries to Government.
All Heads of Departments/ Corporations/Autonomous bodies/PSUs.

All the Departments in the Secretariat, Porvorim.

Guard Filt

Office Copy.
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ELECTION COMMISSION OF INDIA "

NIRVACHAN SADAN, ASHOKA ROAD. NEw DELHI-110001 £

No437/6 /B /INST FUNCT e o T T Dated: v e 33T
To

1% The Cabinet Secretary,
Government of India,
Rashtrapati Bhawan,
New Delhi, ;

1 The Chief Secretaries of
all States/Union Territories,
3. The Chief Electoral Officers of

all States/Union Territories.

Subject:- General Elections to House of the People (Lok Sabha), 2024 ang State
Legislative Assemblies in the States of Andhra Pradesh, Arunachal Pradesh,

Odisha and Sikkim, and certain byc-elections- Lifting of Mode! Code of
Conduct reg.

Madam/Sir,

I'am directed to state that the provisjons of Model Code of Conduct are enforced from
the date of announcement of the clection schedule by the Election Commission and it remaing

in aperatian #l tha cempletion of the viection process.

2. Now, that the results in respect of the General Electons (o the 1House of the People (Lok
Sabha), 2024 ang State Legislative Assemblies in the States-of Andhra Pradesh, Afllnachal
Pradesh, Odisha and Sikkim, and certajn byc-elections have been declared by the respective
Returning Officers, the Model Code of Conduct has ceased to be in operation with immediate
cffect except in the Graduates’ and Teachers’ Const'ituencips of Karnataka, Maharashtra and
Telangana where Model Code of Conduct is in force due to biennial/bye elections to

Legi. ative Council f; 'm Graduates &. Teachers Consi:tuencies.
3. This may be brought to notice afall concerned,
Youi s faith fully

(NARENDRA N. 51ITOLA)
SR. PRINCIPA", SECRETARY

1
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ELECTION COMMISSION OF INDIA @2V

NIRVACHAN SADAN, ASHOKA ROAD, NEW DELHI-110001

. @, No0.437/6/1/ECI/INST/FUNCT/MCC/2024 Dated: 6 June, 2024
- To

1. The Cabinet Secretary,
Government of India,
Rashtrapati Bhawan,
New Delhi,

2 The Chief Secretaries of
all States/Union Territories.

The Chief Electoral Officers of
all States/Union Territories,

(5%

Subject:- General Elections to House of the People (Lok Sabha), 2024 and State
Legislative Assemblies in the States of Andhra Pradesh, Arunachal Pradesh,
Odisha and Sikkim, and certain bye-elections- Lifting of Model Code of
Conduct reg.

Madam/Sir,

I'am directed to state that the provisions of Model Code of Conduct are enforced from
the date of announcement of the election schedule by the Election Commission and it remains

in operation till the completion of the election process.

2. Now, that the results in respect of the General Elections to the House of the People (Lok
Sabha), 2024 and State Legislative Assemblies in the States of Andhra Pradesh, Arunachal
Pradesh, Odisha and Sikkim, and certain bye-elections have been declared by the respective
Returning Officers, the Model Code of Conduct has ceased to be in operation with immediate
effect except in the Graduates’ and Teachers’ Constitucnci,es of Karnataka, Maharashtra and

Telangana where Model Code of Conduct is in force due to biennial/bye elections to

Legislative Council from Graduates & Teachers Constituencies.

3 This may be brought to notice of all concerned.

Yours faithfully

(NARENDRA N. BUTOLIA)
SR. PRINLIPAL SECRETARY
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Government of Goa
Department of Finance (Revenue & Control)
Secretariat, Porvorim
Bardez -- Goa. 403521

No. 8/1/2016-Fin(R&C)/ Dezted : 31.01.2024

Read Order No. 8/1/2016-Fin(R&C)/3123 dated 12.07.2019. -
e
ORDER

Sub:- Implementation of decisions relating to grant of
Children Education Allowance. qu\ I

Vide Order read above, the Government of Goa aﬁy@ing slight
modifications adopted the OM No. A-27012/02/2017-Estt.(AL) dated 17.07.2018
issued by the Ministry of Personnel, Public Grievances and Pensiors, Department of
Personnel & Training, New Delhi related to Children Education Allowance. The
same stands withdrawn with immediate effect. \ :

WAL~

In this context, the Government of Goa has now decided that tae claims of
Children Education Allowance/Hotel Subsidy to be regulated as per the OM No. A-
27012/02/2017-Estt.(AL) dated 17.07.2018" issued by the Ministry of Personnel,
Public Grievances and Pensions, Department of Personnel & Training, New Delhi
with effect from the Academic Year 202324 onwards.

2004-15

Order and in the name of
the Governor of Goa,

(Pranab G. Bhat)
Under Secretary Finance (R&C)
Ph:- 0832-2419779 email: usrc-sect.goa@nic.in

To,

The Director, Printing & Stationery for favour of Publication of the said Order
in the Official Gazette.

The Director of Education, Porvorim-Goa ..who is required to circulate this
Order to all the Government/Government Grant-in-Aid/unaided/Government
recognized institutions with instructions to issue such certificate as stated in OM
dated 17.07.2018.

Copy to :-
1. The Chief Secretary/ all Secretaries to Government/ Secretary to Hon’ble

Governor.
2. All Secretariat Departments.




3. All Heads of Departments/ Offices.

4. All OSD’s/PS to Ministers.

5. The Accountant General (Goa), Audit Bhavan, Porvorim.
6. The Director, D-rectorate of Accounts, Paraji.

7. Jt. Director of Accounts, South Branch, Margao.

8. Guard file.

9. Office copy.
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Government of Goa
Department of Finance (Revenue and Control)

Sacretariat Porvorim
chrde; Goa - 403 521

IW

' To,

No. 8/3/2016-Fin(R&C)/ Date: .01.2024
ORDER
Subject: Implementation of decisions relating to grant of Children
Education Allowance

Read Order No.8[1[2016-Fin(R&C|[3123 dated 12/07/2019

Order No.8//1/2016-Fin(R&C)/3123 dated 12/07/2019 which was issued in
modifications to OM N0.27012/02/2017-Estt.(A1) dated 17/07/2018 issued by the Ministry
of Personnel, Public Grievances and Pensions, Department of Personnel & Training related to
Children Education Allowance stands withdrawn with immediate effect.

The claims of Children Education Allowance/Hostel Subsidy to be regulated as per the
OM No.27012/02/2017-Estt.(A1) dated 17/07/2018 issued by the Ministry of Personnel,

 Public Grievances and Pensions, Department of Personnel & Training w.e.f the Academic Year

' 2023-24 onwards.

(Pranab G. Bhat)
Under Secretary, Finance (R&(C) -

1. The Director of Education, Porvorim-Goa...who is required to circulate this Order
to all the Government/Government Grant-in-Aid/unaided/Government recognized
institutions: with instructions to issue such certificate as stated in OM dated 17"
July 2018.

P.S. to Chief Secretary, Secretary to Governor

All Secretaries to Government.

All the Heads of Departments.

The Accountant General (Goa), Audit Bhavan, Porvorim

The Directorate of Accounts, Porvorim-Goa

The joint Director of Accounts, South Branch, Margao

® Ny A W N

The Director for Information & Publicity, Panaji for information and necessary
action

9. Guard File

10.0ffice Copy
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No.DA/Control/7-14 /2023-24/ 192
Directorate of Accounts,
Control Section

Date: 13.07.2023

ntati

of Children Education allowance (CEA)”

Government of Goa vide Order No.8/1/2016-Fin(R&C)/3123 dated 12.07.2019
adopted the OM No.27012/02/2017-Estt.(Al) dated 17.07.2018 issued by Government of
India, Ministry of Personnel, Public Grievances and Pensions Department of Personnel
and Training regarding Implementation of decisions relating to grant of Children
Education allowance (CEA) with certain modifications. Copy of the Order dated
12.07.2019 placed at page 6é/c to 1/c along with OM dated 17.07. 2018. o

In the first Para of the Order dated 12.07.2019, It is stated “ The amount oijs
2250/- per month per child shall be claimed as reimbursement, on production of self
attested fee receipts confirming/indicating that the fee deposited for the entire
academic year/term/month as the case may be, in lieu, a certificate from the Head of
Institution in which the child studies, can be given by the Government servant, dziailing
the school fees, tuition fees, admission fees, laboratory fee, Vidyalaya Vikas Nidhi
charged by Kendriya Vidyalayas, library fee/games/sports fee, examination fee and fee
for extracurricular activities and expenses incurred on other items if supplied by the
school viz. 2 sets of uniform, one set of textbooks, one pair of shoes and socks. If any of
the items are procured from private vendors, original receipi of purchase/vouchers,
self attested by the Government servant, may be enclosed.”

Recently, it has come to the notice that many Government employees claim
one pair of shoes and socks under CEA which costs thousands of rupees viz. Rs 10000/-
Rs 15000/- etc. Similarly thousands of rupees are claimed towards stitching or
procurement of 2 sets of school uniform. Also, ‘n’ number of notebooks are purchased
at a time claiming to be a set or at times notebooks are purchased at different intervals
oo2 Cio-jndiis regatds;riis noted trat e otder Gatea Sirtui oy by iewiany
timiit on-TE TeitburseRent Or tostorsfivksbi-uses Tiovrdenl o’ wowirdnemewtare:
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reimbursement for cost of two sets of uniforms that can be claimed. Therefore, this °
Directorate faces the difficulty in identifying the genuineness of the individual claim -
while scrutinizing the claim for payment.

Further, Para 5 of the Government of Goa Order dated 12.07.2019 states that
“The reimbursement will be done once in a year, after completion of the academic
year." However, in contravention of the same, few Government employees submit their
CEA reimbursement claim for payment of 2 to 4 years at a time.

It is also pertinent to note that Goa Government insists on production of

vouchers for claiming the reimbursement of CEA as against the Central scheme which

- provides for a fixed amount of Rs 2250/- per month per child irrespective of the actual
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cost incurred.

Therefore, it is requested to issue suitable guidelines for expenditure that can
be reimbursed towards tuition fees in order to bring uniformity among all departments.
Also, it would be appropriate to specify the time limit for settlement of CEA
reimbursement claims of Government employees.

The matter is submitted to Finance (Revenue & Control) for suitable guidelines
in the matter.

Submitted.
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Lo ‘ Government of Goa
X Department of Finance (Revenue & Control) \;@g\
: Secretariat, Porvorim - Goa
% No. 8/1/2016-Fin(R&C) (2)23 Dated :- 12/07/2019
ORDER

Sub: Implementation of decisions relating to grant of Children
Education Allowance (CEA).

The Government of Goa is pleased to adopt the OM No. A-
27012/02/2017-Estt.(AL)  dated 17/07/2018 with  the following

modifications:
L The amount of Rs 2250/- per month per child shall be claimed as
reimbursement, on production of self attested fee receipts

confirming/indicating that the fee deposited for the entire academic
year/term/ month as the case maybe, in licu, a certificate from the Iead
of Institution in which the child studies, can be given by the Government
scrvém, detailing the school fees, tuition fees, admission fee, laboratory
fee, Vidyalaya Vikas Nidhi charged by Kendriya Vidyalayas, library fee/
games/sports fee, examination fee and fee for extra curricular activities
and expenses incurred on other items if supplied by the school viz. 2
sets of uniform, one set of textbooks and notehooks, one pair of shocs
and socks. If any of the items are procured from private vendors,
original receipt of purchase/vouchers, self attested by the Government

servant, maybe enclosed.

2. The condition of hostel subsidy applicable in respect of children
/o>  studying in residential educational institution located at lcast 50 km

from the residence of the Government servant stands relaxed.

3. The CEA and hostel subsidy is admissible for children studying two

classes before Class I and upto XII and also for the initial two years of a.

| diploina certificate course from Polytechnic/ITl/Engincering College, if
the child pursues the course after passing 10 % Standard and the
Government servant has not been granted CkA/Hostel Subsidy in
respect of the child for studies in 11t and 12 standards.
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4, In respect of school /institutions ie. two classes before Class |, primary b

6.

.and middle level not affiliated to any Board of Education, the
. \ "
reimbursement undér the scheme maybe allowed for the children
studying in a recognized school/ institution. Recognized

.

school/institution in this regard means a Government school or any
cducation institution whether in receipt of Government aid or not,
recognized by the Central or State Government or Union Territory
Administration or by University or a recognized educational authority
having jurisdiction over the area where the institution/school is

situated.

The reimbursement will be done once a year, after completion of the

academic year.

The above instructions would come into effect from the academic vear

2018-2019.

By order and in the name of the
Governgr of (o<

AN
N\

(Pranab G. Bhat )
Under Secretary (Finance[R & C])

The Director of Education, Porvorim, Goa... who is required to circulate this
Order to all the Government/ Government Grant-in-Aid/unaided/
Government recognized institutions; with instructions to issue such
certificates as given in para (1) of this Order

2. P.S to Chief Secretary, becretary to Governor.
3. All Secretaries to Government.
4. All Heads of Department/Offices.
g The Accountgnt General (Goa) Audit Bhavan, Porvorim.
6. The Joint Dlreator of Accounts, South Branch, Margao.
7. The Director of Information & Publicity, Panaji for information and
necessary action,
8. Guard file
9. Office Copy
Tel.No. (0832) - 2419779 email: usrc-fin.goa@nic.in




No0.A-27012/02/2017-Estt.(Al)
Government of India
Ministry of Personnel. Public Grievances and Pensions
Department of Personnel & Training
Block-1V. Old INU Campus. New Delhy
Dated: 16" July 2018
Office Memorandum 1

Subject: Recommendations of the Seventh Central Pay Commission - Implementation ol
decisions relating to the grant of Children Education Allowance (CEA) and
Hostel Subsidy — Consolidated instructions

Consequent upon the decisions taken by the Government to implement  the
recommendations made by the VI Central Pay Commission, this Department has issued
an OM of even number dated 16-8-2017 revising the rates of CEA/Hostel Subsidy and
simplifying the procedure for claiming reimbursement of the same. However this
Departiment has been receiving various queries regarding CLEA/THostel Subsidy especially
with regard to the applicability of various provision/instructions issued during sixth € ¢
regime/period.  Further references have also been received regarding the difficulty being
faced by some government emplovees in obtaining certificate of the Head of the
[nstitution as mentioned in this Department’s OM of even number dated 16-8-2017.

2 Keeping in view the above. it has been decided to issue consolidated instructions
in supersession of all earlier OMs on the subject of Children Education Allowance and
Hostel subsidy as under:-

a) The reimbursement of Children Education Allowance Hostel subsidy  can be
claimed only for the two eldest surviving children with the exception that in case the
second child birth results in twins/multiple birth. In case of failure of sterilization
operation. the CEA/Hostel Subsidy would be admissible in respect of children born out ol
the first instance of such failure bevond the usual two children norm.

b) The amount for reimbursement of Children Education allowance will be Rs.2250 -
per month (fixed) per child. This amount of Rs.2250/- is fixed irrespective of the actual
expenses incurred by the Govt. Servant. In order to claim reimbursement of CEA. the
Govt. servant should produce a certificate issued by the Head of the Institution for (he
period/year for which claim has been preferred. The certificate should confirm that the
child studied in the school during the previous academic vear. In case such certificate can
not be obtained. sclf- attested copy of the report card or self attested fee
receipt(s)tincluding c-receipt(s)] confirming/indicating that the fee deposited for the
entire academic year can be produced as a supporting document to claim CEA. [he
period/year means academic vear i.e. twelve months of complete academic session.
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¢) The amount of ceiling of hostel subsidy is Rs.675()/- pm. In order to c¢laim
reimbursement of Hostel Subsidy for an academic vear, a similar certificate from the
Head of Institution confirming that the child studied in the school will suftice. with
additional requirement that the certificate should mentjon the amount of expenditure
incurred by the Government servant towards lodging and boarding in the residential
complex. In case such certificate cannot he obtained. self- attested copy of the report card
and original fee reccipt(s)/c-reccipt(s) which should indicate the amount of expenditure
incurred by the Government servant towards lodging and boarding in the residential
complex can be produced for claiming Hostel Subsidy. The expenditure on boarding an
lodging or the ceiling of Rs.6750/- as mentioned above, whichever is lower, shall be paid
to the employee as Hostel Subsidy. The period/year will mean the same as explained
above in clause (b) of this para.

d) The reimbursement of Children Education Allowance for Divyaang children of
government employees shall be payable at double the normal rates of CEA prescribed
above in clause (b) i.e. Rs.4500/- per month (fixed).

¢) The above rates/ceiling would be automatically raised by 25% every time the
Dearness Allowance on the revised pay structure goes up by 509,

)] The Hostel Subsidy and Children Education  Allowance can be claimed
concurrently.
g) In case both the spouses are Government servans, only one of them can avajl

reimbursement under Children Education Allowance and Hostel Subsidy.

h) The reimbursement of CEA and Hostel Subsidy will be done Just once in a
financial year after completion of the financial year.

1) Hostel subsidy js applicable only in respect of the child studying in a residential
educational institution located at least 50 kilometers from the residence of the Government
servant.

1) The reimbursement of Children Education Allowance and Hostel Subsidy shall
have no nexus with the performance of the child in his class. In other words. even il g
child fails in g particular class. the reimbursement  of  Children Fducation
Allowance/Hostel Subsidy shall not be stopped. However. if the child is admitted in the
same class in another school. although the child has passed out of the same class in
previous school or in the mid-session. CEA shall not be rcimbursablc.




K) If'a Government servant dies while in service. the Children Education Allowance
or hostel subsidy shall be admissible in respect of his/her children subject to observance
of other conditions for its grant provided the wife/husband of the deccased is not
employed in service of the Central Govt.. State Government. Autonomous body. PSI'.
Semi Government Organization such as Municipality. Port Trust Authority or any other
organization partly or fully funded by the Central Govt./State Governments. In such cases
the CEA/Hostel Subsidy shall be payable to the children till such time the employee
would have actually received the same. subject.to the condition that other terms and
conditions are fulfilled. The payment shall be made by the office in which the
Government servant was working prior to his death and will be regulated by the other
conditions. laid down in this OM.

l) In case of retirement. discharge. dismissal or removal from service. CEA/Tlosic]
Subsidy shall be admissible till the end of the academic year in which the Government
servant ceases (o be in service due to retirement. discharge. dismissal or removal from
service in the course of an academic year. The payment shall be made by the office in
which the government servant worked prior to these events and will be regulated by the
other conditions laid down in this OM.

m) The upper age limit for Divyaang children has been set at 22 vears. In the case ol
other children the age limit will be 20 vears or tll the time of passing 12" c¢lass
whichever is carlier. There shall be no minimum age.

n) Reimbursement of CEA and Hostel Subsidy shall be applicable for children from
class nursery to twelfth. including classes eleventh and twelfth held by Junior Colleges or
schools affiliated to Universities or Boards of Education.

0) CEA is allowed in case of children studying through "Correspondence or Distance
[.earning" subject to other conditions laid down herein.
o £

p) The CEA and Hostel Subsidy is admissible in respect of children studying from
two classes before class one to 12" standard and also for the initial two years of 4
diploma/certificate course from Polytechnic/ITI/Engineering College. if the child pursucs
the course afier passing 10th standard and the Gon crnment servant has not been eranted
CEA/Hostel Subsidy in respeet of the child for studies in 11" and 12" standards.

q) In respect of schools/institutions at nursery, primary and middle level not affiliated
to any Board of education. the reimbursement under the Scheme may be allowed for the
childrcn'slud_\‘ing in a recognized school/institution. Recognized school/institution in this
regard means a Government school or any education institution whether in receipt of
Govt. Aid or not. recognized by the Central or State Government or Union Territor
Administration or by University or a recognized educational authority having jurisdiction
over the area where the institution/school is situated.

7.




r) In case of a Divyaang child studying in an institution i.e. aided or approved by the

Central/State Govt. or UT Administration or whose fees are approved by any of these :
authorities, the Children Education Allowance paid by the Govt. servanl shall be. :
reimbursed irrespective of whether the institution is 'recognized’ or not. In such cases the

benefits will be admissible till the child attains the age of 22 years.

s) The CEA is payable for the children of all Central Government employces
including citizens of Nepal and Bhutan. who are émployees of Government of India. and
whose children are studying in the native place. However. a certificate may be obtained
from the concerned Indian Mission that the school 'is recognized by the educational.
authority having jurisdiction over the area where the institution is situated.

t) The Children Education Allowance or hostel subsidy shall be admissible 1o a
Govt. servant while he/she is on duty or is under suspension or is on leave (including
extra ordinary leave). Provided that during any period which is treated as 'dies non' the
Govt. servant shall not be eligible for the CEA/Hostel subsidy for that period.

£ These above instructions would come into effect from 1™ July, 2017.

Hindi version follows.

%’[\q}h ;)ué.?lun«_

» (Sandeep Saxena)
Under Secretary to the Government of India
: Tel: 26164316
To

1 Ministries/Departments of the Government of India.

88

NIC with a request to upload the OM on the website of DoPT.




Government of Goa
Department of Finance (Revenue & Control)
Secretariat, Porvorim
Bardez - Goa — 403521

No. 8/1/2016-Fin(R&C)/(A) Dated: 30t November, 2016

ORDER

1. The Government of India has issuec several Notifications / Office Memoranda /
Orders regarding implementation of the recommendation of the Seventh
Central Pay Commission on : pey and other allowances like Dearness

Allowance, House Rent Allowance, Transport Allowance etc. to the employees

of the Central Government; and the same was under the consideration of the
Government of Goa, for implementing them to the employees of the State

Administration and GIA Educational Institutions.

2. Various Notifications / OMs / Orders / Resolution issued by the Government

of India (GOI) in this respect are listed below:-

i) GOI, Ministry of Finance, Resolution No. 1-2/2016-IC dated
25/07/2016.,; published in The Gazette of India (Extraordinary), Part I-
Sec 1.

ii) GOI, Ministry of Finance, Dept. of Expenditure, Notification G.S.R.
721(E) No. 1-2/2016-IC dated 25/07/2016 published in The Gazette of
India (Extraordinary), [Pcrt-1I-Sec 3(i)].

iii)  GOI, Ministry of Finance, Dzpt. of Expenditure, O.M. No. 1-6/2016-1C
dated 07/09/2016 regaraing bunching of stages in the revised pay
structure under C.C.S. (Revised Pay) Rules, 2016.

iv) GOI, Ministry of Finance, Dept. of Expenditure, O.M. No. 1-6/2016-IC
dated 07/09/2016 regarding employees stagnating at the maximum of
pay band and grade pay or scale in the pre-revised structure under

C.C.S. (Revised Pay) Rules, 2016.

g
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vi)

vii)

GOI Ministry of Finance, Dept. of Expenditure, O.M. No. 1-6/2016-IC
(Pt.) dated 29/09/2016 regarding fixation of pay and grant of increment

in the revised pay structure — clarifications.

‘ GOI, Ministry of Finance, .Jept. of Expenditure, O.M. No. 12 (1)/E.1I(4)/

2016 dated 07/10/2016 resrarding grant of advances and amendment to

rules on advances to Government servants (02 OM’s).

GOI, Ministry of Finance, Dept. of Expenditure, O.M. No. 1/2/2016-E-
II(B) dated 04.11.2016 r:garding grant of 2% Dearness Allowance

w.ef 01-07-2016.

Now, after careful consideratior: of the matter, the Government of Goa is

pleased to adopt the above detailed Resolution / O.M.’s / Notifications / Orders

and make it applicable to the employees of the Government of Goa / GIA

Educational Institutions of the Government of Goa on the following terms and

conditions:

)

(i)

(i11)

The revised pay matrix will be implemented in respect of all the
Government employees ard employees of aided educational institutions
with effect from 01-01-2016. Actual payment through monthly salary
shall commence from the month of January, 2017. Only Part ‘A’ of the

Schedule appended to the CCS (Revised Pay) Rules, 2016 as adopted by

the Government of-Goa, shall be implemented.

Fixations shall be done as per the Pay Matrix table provided in the CCS

(Revised Pay) Rules, 201¢ by the Departments by taking an undertaking -

from ‘the employees for subsequent recovery/adjustment of differential
amount, if any, due to possible errors in fixation. The employee shall
exercise an option as prcvided under these Rules. For the purpose of
exercising an option and giving an undertaking, the form appended to

these Rules, only shall be ased.

The revised pay structure effective from 01-01-2016 includes the
Dearness Allowance of 125% sanctioned from 01-01-2016 in the pre-
revised pay structure. Thus, Dearness Allowance in the revised pay
structure shall be zero from 01-01-2016. The Dearness Allowance shall

stand revised at 2 % from 01-07-2016.

=
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(iv)

V)

(vi)

These Orders - shall no: cover the judicial and non-judicial

officers/employees functioninz in the Courts whose pay is separately

‘governed by orders issued by the Ministry of Law and Justice (GOI) and

under specific recommendation of certain judicial pay commissions.

So also, these orders, shall not be applicable to the employees of
Corporations / Autonomous Bodies / Societies / Agencies and PSU in
whose cases separate instructions shall be issued in due course of time,

after detailed examination by Committee to be constituted for the
purpose.

Further, these orders shall not apply for the employees working for
Panchayati Raj Institutions and Urban Local Bodies, whether belonging
to common cadre or otherwise, in whose cases separate instructions shall

be issued in due course of time, after detailed examination by a

Committee to be constituted for the purpose.

In case of the teaching faculty covered by the benefits under the UGC
and AICTE guidelines,. as adopted by the-Government of Goa; the pay

shall be fixed in the revised pay matrix in the following manner.

Academic Grade Pay () Level
6000 10
7000 11
8000 12
9000 13
10000 14

In the event of separate recommendation being issued by the UGC &
AICTE, as regards the pay and other benefits of such teaching faculty,

the same shall be reviewed separately by the Government at the relevant

point of time.

The decision on the revised rates and the date of effect of all Allowances
(other than Dearness Allowance), based on the recommendations of the
Seventh Central Pay Commission shall be notified subsequently and
separately. Until then, all such Allowances shall continue to be reckoned
and paid at the existing rates under the terms and conditions prevailing
in the pre-revised pay structure as if the existing pay structure has not

been revised under the C.C.S. (Revised Pay) Rules, 2016.

=
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(vii)

(viii)

(ix)

(x)

The contributions under the Goa State Government Employees Group
Insurance Scheme-1996 (GSGEGIS-1996) shall continue to be

applicable under the existin; rates until further orders.

The existing system on interest free advances for medical treatment,
Travelling Allowances for family of deceased, Travelling Allowance on

tour or transfer and Leave [ravel Concession shall continue as hitherto.

The interest free advances as indicated in the Annexure to O.M. No.
12(1)/E.II(A)/2016 dated 07.10.2016 (reg. amendment to Rules of
Compendium of Rules on Advances to Government Servants), shall

stand discontinued with immediate effect.

Similarly, interest bearing advances relating to Motor Car Advances and

Motorcycle / Scooter / Moped Advances shall stand discontinued with

immediate effect.

Pay fixations shall be done in the modified Annexure enclosed to this

Order. As regards, the pay fixation in respect of Non-Gazetted

employees, the sanie shall be supported with a photocopy of relevant

page of the service book wherein the increment / pay as on 01-01-2016
is derived for the purpose of switch over. It should indicate the name of
the employee and be duly attested by the Head of Office. The
statement/annexure of fixation of pay in the revised pay structure as per
C.C.S. (Revised Pay) Rules, 2016 shall be prepared and submitted in
duplicate to the Directorate of Accounts, Panaji or South Branch,

Margao as the case may be.

In case of employees of Aided Educational Institutions, their pay

fixation shall be prepared and submitted to the Zonal Offices concerned

of the Directorate of Education, Directorate of Higher Education and

Directorate of Technical Ecucation, as the case may be.

Directorate of Accounts or the authority concerned in respect of GIA
Educational Institutions shall check the pay fixations done separately on
cent percent basis. Directorate of Accounts shall constitute a special cell
drawn from the retired & experienced accounts cadre personnel to
facilitate quick disposal of pay fixations. The pay fixations for approval
shall reach the Directorate of Accounts up to 31/12/2016 and on
approval shall reach the respective Department by 31/05/2017.

=
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(xi)

(xii)

Directorate of Accounts shall not accept any pay fixation statement

beyond the cutoff date without prior approval of Finance Department.

A copy of the approved pay fixation statement by the Directorate of

Accounts, shall be placed in the service book of the employee concerned

after making an appropriate entry / record in the service book concerned.

One copy of the approved fixation statement shall be placed in the

personal file of the official.

The arrears in the revised pay consequent upon fixation of pay under

C.C.S. (Revised Pay) Rules, 2016 shall be regulated/disbursed as under:-

@

@)

(@

Pay in the revised pay structure shall commence with effect from
the disbursement of salary for the month of January, 2017. That is
to say salary bill for the month of January, 2017 shall be purely

pay bill for the month under the revised structure without any

arrears whatsoever.

Arrears of pay in the revised pay structure with effect from 01-01-
2016 to 31-12-2016 shall be claimed / preferred separately by
enclosing approved copy of pay fixation statement. These arrears
shall be credited to the respective GPF / special account in respect

of employees covered under NPS of the employee concerned.

DDQO’s shall ensure that the claims relating to arrears are
submitted to the Directorate of Accounts for payment on or before

20/06/2017.

Interest on the arrears shall accure w.e.f. 01/01/2017, provided the

above conditions are complied with.

In respect of employecs having GPF account, the amount of
arrears shall be credited to their account in one installment with
lock-in-period of three years. The lock-in-period shall not be
applicable to those employees who have retired w.e.f. 01-01-2016
till the date of issue of this order. In case of the employees who are
retiring on or after the date of issue of this order during the lock-

in-period, the amount of arrears shall be released alongwith final

payments.
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() In respect of employces covered under the NPS, the arrears of

contribution shall be credited to a special account in one

installment.

(xiii) DDOs shall ensure that action is taken simultaneously in regard to
Government contributions towards enhanced subscriptions under GPF
and NPS while authorizing arrears, Income Tax as due shall also be
deducted and credited to Government in accordance with the
instructions on the subject. Due care may be taken to ensure that TDS
is not deducted/adjusted from the amount to be credited to the

respective NPS account as Government contribution.

(xiv) In case of officers belonging to the All India Service and serving in the

State of Goa, their pay shall be fixed, as follows:

(i) In terms of 1AS (Pay) Rules, 2016 issued by the Ministry of
Personnel, Public Grievances and Pensions vide Notification
G.S.R. 870(E) dated 08.09.2016 published in The Gazette of India
(Extraordinary), [Part II-Sec 3(i) ].

(i) In terms of IPS (Pay) Rules, 2016 issued by the Ministry of
Personnel, Public Grievances and Pensions vide Notification
G.S.R. 910(E) dated 23.09.2016 published in The Gazette of India

| (Extraordinary), [Part Il-Sec 3(i)].

(iii) In terms of IFS (Pay) Rules, 2016 issued by the Ministry of
Personnel, Public Grievances and Pensions vide Notification
G.S.R. 924(E) dated 28.09.2016 published in The Gazette of India
(Extraordinary), [ Pait I1-Sec 3(i)].

Further their arrears of pay w.e.f. 01-01-2016 upto 31-12-2016
shall be paid in one installment, by 28-02-2017.

(i) There are many cases / instances of anamolies on account of rherger of
pay scales during the implementation of Sixth Pay Commission
recommendations, as well as, anamolous situation arising out of hierarchical
structure in Departments, wherein promotion / upgradation take place in the

same pay scale / pay band.

(e
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In some cases, though the employees are carrying out almost similar
duties, they have been appointed with separate set of RR’s with different pay
scales, again leading to an anamolous situation within the same Department
and its offices. So also in some cases, employees with same designation are
existing in different pay scales on account of separate RR’s leading to an

anamoly across Departments concerned.

(ii) In order to overcome such situation and to provide for a clear distinction,
in upgradation / promotion, remove anamolous situations and restructure the
hierarchy, it is required that a thorough work study of such situations be
carried out and for this purpose. it is proposed to set up a 02 member Work

Study-cum-Anamoly Coramittee, comprising of}-

(a) Shri. Shyamsundar Korgaonl:ar, Ombudsman and

(b) Shri Norbert Moraes, retired Director of Accounts.

(iii) All such cases shall be referred to the Committee. The Committee shall

analyse each of these case(s) and shall have the powers to call for and

examine any record / documents / files on the subject matter from the

‘Department concerned as well as from the Secretariat Departments.

(iv) The Committee shall makc its recommendation in a time bound manner
preferably within a period of six months, with an option to make
recommendation on individual :et of case(s) as and when they complete the

same, to the Government through Finance Department.

(v)  Finance Department shall within a period of 45 days from the receipt of
the recommendation(s) of the- Committee, examine the recommendation(s)
and place the same before the Council of Ministers, for their consideration,
after obtaining the views of the Department to which the case(s) relates to, as

well as, the views of the Departinent of Personnel.

(vi) The Committee shall bc assisted by a representative of the O/o
Additional Secretary (Personnel) and the O/o Additional Secretary (Finance),
as well as, an Officer to be nominated by the Head of Department concerned

to which the individual case(s) relates too, as and when the Committee so

desires.

(vii) The Committee shall function from the office of the Ombudsman.

A
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(viii) The remuneration payable to the Members as well as honorarium to the

supportihg staff shall be decided separately by the Government.

This issues with the approval of the Council of Ministers in its XXXXIII™

Cabinet Meeting held on 25.11.2016.

By order and in the name of
the Governor of Goa

o

(Daulat A. Hawaldar, j4s)
Secretary (Finance)

To,
The Director, Printing & Stationery for favour of publication of the said Order in the

Extraordinary Official Gazette. On publication 05 copies may be sent to this

Department.

Copy to:

1. Chief Secretary/All Secretaries to the Government/Secretary to Hon’ble Governor.
All Secretariat Departments

All Heads of Departments/Offices.

All OSD’s/PS to Ministers

The Accountant General (Goa), Auclit Bhavan, Porvorim, Goa.

SV I

Director, Directorate of Accounts, Panaji. / Jt. Director of Accounts (South

Branch), Margao.

All the Orders / Resolutions / Notifications / OMs, referred to above including the

format of Fixation of Pay and Form of Option-cum-Undertaking is available on the

website of the Directorate of Accounts. www.accountsgoa.gov.in

Page 8 of 8
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ANNEXURE

»

RULES, 2016.

(04 e

' »
STATEMENT OF FIXATION OF PAY UNDER CENTRAL CIVIL SERVICE (REVISED PAY)

[ Government Order No. 8/1/2016-Fin (R&C) dated 30-11-2016 ]

Name of the Government Servant

Designation of the post in which pay is to be fixed as on
January 1, 2016
Status (substantive/officiating)

Pre-revised Pay Band and Grade Pay or Scale

Existing emoluments

(a) Basic Pay' (Pay in the applicable Pay Band plus :

applicable Grade Pay or basic pay in applicable scale) in
the pre-revised structure as on January 1, 2016

1) Pay in the Pay Band
2) Grade Pay
3) Total (1+2)

(b) Dearness Allowance sanctioned w.e.f. 01-01-2016 :

(125%)
(c) Existing emoluments (a + b)

Basic pay (Pay in the applicable Pay Band plus applicable :

Grade Pay or basic pay in the applicable scale) in the pre-
revised structure as on January 1, 2016

Applicable Level in Pay Matrix corresponding to Pay Band and :

Grade Pay or scale shown at S. No. 4

Amount arrived at by multiplying basic pay as at SI. No. 6 by :

2.57

Applicable Cell in the Level either equal to or just above the :

Amount at SI. No.8
Revised Basic Pay (as per Sl. No.9)

Stepped up pay with reference to the revised Pey or Junior, if :

applicable [Rule 7 (8) and 7 (10) of CCS (RP) Rules, 2016].
Name and pay of the junior also to be indicated distincly.

Revised pay with reference to the Substaritive Pay in cases :

where the pay fixed in the officiating post is lowe- than the pay
fixed in the substantive post if applicable [Rule 7 (11)]

Personal Pay, if any [Rule 7(7) and 7(9)]

Non—Practicing‘ Allowance as admissible at present in the :

existing pre-revised structure

Date of next increment (Rule. 10) and pay after grant of :

increment

DATE OF
INCREMENT

PAY AFTER INCREMENT IN
APPLICABLE LEVEL OF PAY MATRIX

Any other relevant information

CERTIFEFICATE

Certified that | have personally verified actually pay drawn in the pre-revised pay band as shown above from
the service book of the official concerned, option if applicable as well as undertaking has been obtained from the

employee.

Dated:

Head of Office




L
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FORM OF OPTION
[See rule 6(2) of the CCS (Revised Pay) Rules, 2016]

*1. -l . hereby elect the revised

pay structure with effect from 1% January, 2016.

2 hereby elect to continue

on Pay Band and Grade Pay of my substantive / officiating post mentioned

below until:
e the date of my next increment / the date of my subsequent increment

raising my pay to Rs. / 1 vacate or cease to draw

pay in the existing pay structure / the date of my promotion/upgradation to

the post of

Existing Pay Band and Grade Pzay

Signature

Name

Designation

Office in which employed

x To be scored out, if not applicable.

UNDERTAKING

I hereby undertake that in the event of my pay having been fixed in a manner
contrary to the provisions contained in these Rules, as detected subsequently, any
excess payment so made shall be refunded by me to the Government either by

adjustment against future payments due to me or otherwise.

Signature

Name

Designation

Date:

Place:
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Government of Goa
Department of Finance (Revenue & Control)
Secretariat, Porvorim.

Bardez — Goa. 403521

No. 8/1/2016-Fin (R&C) Dated 10.08.2017

Read: Order No. 8/1/2016-Fin (R&C) dated 25.07.2017.
ORDER

In partial modification of this Department’s Order of even number
dated 25.07.2017 (read above), the Office Memorandum No. 21/5/2017-E.11(B)
dated 2" August, 2017 issued by the Department of Expenditure, Ministry of
Finance, Government of India regarding grant of Transport Allowance
(rectification to earlier O.M. No. 21/5/2017-E.II(B) dated 07.07.2017) has been

adopted by the State Government for its implementation w.e.f. 01.08.2017.

The OM referred above is available on the website of the Directorate
: 5t
of Accounts, www.accountsgoa.gov.in. AN 54
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Additional Secretary (Finance)

Ph:- 0832-2419779 email: usrc-sect.goa@nic.in

0.

- P.S. to Chief Secretary, Secretary to Giovernor

. All Secretaries to Government.

. All Heads of Departments/ Offices. :

. The Accountant General (Goa), Audit Bhavan, Porvorim.

. The Director, Directorate of Accounts, Panaji.

. Jt. Director of Accounts, South Branch, Margao. ,

. The Director, Department of Inforination & Publicity, Panaji, for information & n.a.

. Guard file.
. Office copy.
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Govern ﬁlént of Goa
Department of J'inance (Revenue & Control)
Secretariat, Porvorim
Bardez -- Goa. 403521
No. 8/1/2016-Fin (R&C) Dated 10.08.2017

Read: Order No. 8/1/2016-Fin (R&C) dated 25.07.2017.
ORDER

In partial modification of this Department’s Order of even number
dated 25.07.2017 (read above), the Office Memorandum No. 21/5/2017-E.II(B)
dated 2™ August, 2017 issued by the Department of Expenditure, Ministry of
Finance, Government of India regarding grant- of Transport Allowance
(rectification to earlier O.M. No. 21/5/2017-E.II(B) dated 07.07;2017) has been
adopted by the State Government for its implementation w.e.f. 01.08.2017.

The OM referred above is available on the website of the Dlrectorate

of Accounts, www.accountsgoa. gov.in

Additional Secretary (F inance)

Ph:- 0832-2419779 email: usrc-sect.goa@nic.in

To;
1. P.S. to Chief Secretary, Secretary to (Governor
- 2. All Secretaries to Government.
3. All Heads of Departments/ Offices.
4. The Accountant General (Goa), Audit Bhavan, Porvorim.
5. The Director, Directorate of Accounts, Panaji.
6. Jt. Director of Accounts, South Branch, Margao.
7. The Director, Department of Information & Publicity, Panaji, for information & n.a.
8. Guard file.
9. Office copy.




Government of Goa
Department of Jfinance (Revenue & Control)
Secretariat, Porvorim
Bardez — Goa. 403521

No. 8/1/2016-Fin (R&C) Dated 09.08.2017 =
lead: Qrdw o, &) 1) 200k fin(et) datd : 2. 0720 te-
ALLA
ORDER
Onde
In partial modification of this Department’s ©M. of even number dated
p( NEAG oSout) = :
25.07.201’/7<' the Office Memorandura No. 21/5/2017-E.II(B) dated 2™ August,

2017 issued by the Department of Expenditure, M ist of Finance, Governmen
of India regarding grant of Transport Allowance has een adzlited by’ the State

Government for its implementation w.e.f. 01.08. 2017
No. Q)/5/2»13 - £ H(“) 4@07/07/
The OM referred above is available on the website of the Directorate of Lols )

Accounts, www.accountsgoa.gov.in.

(Sushama D. Kamat)
Under Secretary Finance (R&C)
Ph:- 0832-2419779 email: usrc-sect.goa@nic.in

To,

1. P.S. to Chief Secretary, Secretary to Governor

2. All Secretaries to Government.

3. All Heads of Departments/ Offices.

4. The Accountant General (Goa), Audit Bhavan, Porvorim.

5. The Director, Directorate of Accounts, Panaji.

6. Jt. Director of Accounts, South Branch, Margao.

7. The Director, Department of Informatmn & Publicity, Panaji, for information & n.a.
8. Guard file.

9. Office copy.
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No.21/5/2017-E.1I(B) |
Government of India
Ministry of Finance
Departraent of Expenditure

xR

New Delhi, 2" August, 2017,

OFFICE MEMORANDUM

Subject:-  Implementation of the recommendations of the 7t Central Pay Commission relating to
grant of Transport Allowanze to Central Government employees.

*hk

In partial modification of this Department's O.M. of even number dated 07.07.2017 regarding
implementation of the recommendations ¢f the Seventh Central Pay Commission relating to grant of
Transport Allowance to Central Government employees, the President is pleased to decide that Central
Government employees who are drawing pay of Rs.24200/- & above in Pay Level 1 & 2 of the Pay Matrix,
shall be eligible for grant of Transport Allowance @ Rs.3600/- plus D.A. thereon at the cities mentioned in

the Annexure to the above cited O.M. and @ Rs.1800/- plus D A. thereon at all Other Places,
2 All other contents of the above cited O.M dated 07.07.2017 shall remain unchanged.
¥ These orders shall be effective from 1st July, 2017.

4. These orders will apply to all civilian em Jloyees of the Central Government. The orders will also
'apply to the civilian employees paid from the: Defence Service Estimates. In respect of the Armed Forces
Personnel and Railway employees, separale orders will be issued by the Ministry of Defence and Ministry
of Railways, respectively. =

5. In so far as the persons serving in the: Indian Audit and Accounts Department are concemed. these
orders issue in consultation with the Comptrol er & Auditor General of India.

Hindi version is attached. = | _ \W)
(Annie George Mathew)
Joint Secretary to the Government of India

To

All Ministries and Departments of the Geovt. of lndié etc. as per standard distribution list. -

Copy to C&AG and U.P.S.C., etc. (with usual number of spare copies) as per standard endorsement
list. _
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Government of Goa |
Department of Finance (Revenue & Control) ; .i
i1
;

Secretariat, Porvorim ‘
Bardez — Goa. 403521 : ql

No. 8/1/2016-Fin (R&C) ' Dated 25.07.2017

Read: Ordér No. 8/1/2016-Fin(R&C)/(A) dated 30.11.2016.

- ORDER

In pursuance to the Order read above, the following Office Memoranda issued by

the Department of Expenditure, Ministry of Finance, Government of India has been

adopted by the State Government for its iinplementation prospectively w.e.f. 01.08.2017.

1. O.M. No. 21/5/2017-E.11(3) dated 7™ July, 2017 regarding grant of Transport ,é

Allowance. i
2. O.M. No. 2/5/2017-E.JI(13) dated 7% July, 2017 regarding grant of House Rent J

Allowance (HRA). Yy
3. O.M. No. 12-2/2016-EIll.A dated ¢ o July, 2017 regarding Revision of rates of 1/

" Non-Practicing Allowance (NPA) in respect of medical posts. 2t A_'\_]’\." |
4. O.M. No. 12/2/2016-EIll.A dated G July, 2017 regarding Revision of rates of ‘

Non-Practicing Allowance (NPA) in respect of veterinary posts. : ’!«
5. O.M. No. 12(4)/2016-EIILA dated 7" July, 2017 regarding discontinuance of {

Family Planning Allowance for adoption of small family norms. s

All the OMs, referred to above is available on the website of the Directorate of f"

Accounts, www.accounts goa.'gov. ir.

i

s\o7l _ | (Sushama D. Kamat)

ﬁb VEE
Under Secretary Finafite (R&C)
Ph:- 0832-2419779 : email: usrc-sect.goa@nic.in

To,
1. P.S. to Chief Secretary, Secretary [to Governor
2. All Secretaries to Government.
3. All Heads of Departments/ Offices.
4. The Accountant General (Goa), Audit Bhavan, Porvorim.
5. The Director, Directorate of Accounts, Panaji.

6. Jt. Director of Accounts, South Branch, Margao. J
7. The Director, Department of Information & Publicity, Panaji, for information & n.a.
8. Guard file.
9. Office copy.
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No. 37011/8/2017-Estt.A-IV
Government of India
Ministry of Personnel, Public Grievances & Pensions
Department of Personnel & Training
Establishment A-IV Desk

*k ke

North Block New Delhi.
Dated September 19, 2017
OFF!ICZ MEMORANDUM

Subject: Travel entitlements of Government employees for the purpose of LTC
post Seventh Central Pay Commission-clarification reg. z

The undersigned is directed to refer to this Department's O.M. No.

31011/4/2008-Estt. A-IV dated 22.09.2008, which inter-alia provides- that travel

entittements for the purpose of official tour/transfer or LTC, will be the same but no
daily allowance shall be admissible for travel on LTC. Further, the facility shall be
admissible only in respect of journeys performed in vehicles operated by the

.Government or any Corporation in the public sector run by the Central or State

Government or a local body.

2 Consequent upon the decisions taken by Government on the .
recommendations of Seventh CPCZ relating to Travelling Allowance entitlements of
Central Government employees, TA Rules have undergone changes vide Ministry of
Finance's O.M. No. 19030/1/2017-Z.1V dated 13.07.2017.

B In this regard, it is clarified that the travel entitlements of Government servants
for the purpose of LTC shall be th2 same as TA entitlements as notified vide Ministry
of Finance's O.M. dated 13.07.2017, except the air travel entitlement for Level 6 to
Level 8 of the Pay Matrix, which i5 allowed in respect of TA only and not for =

4. Further, the following conditions may also be noted:

i.  No daily allowance shall be admissible for travel on LTC.
ii. Any incidental expenses and the expenditure incurred on local journeys shall .
not be admissible. .
Reimbursement for the purpose of LTC shall be admissible in respect of
journeys performed in vehicles operated by the Government or any Corporation
in the public sector run by the Central or State Government or a local body.

iv. In case of journey between the places not connected by any public/Government
means of transport, the Government servant shall be allowed reimbursement as
per his entitlement for journey on transfer for a maximum limit of 100 Kms
covered by the private/personal transport based on a self-certification from the
Government servant. Beyond this, the expenditure shall be borne by the

Government servant.

Contd ..




From pre-page:

V. Travel by Premium trains, Premium Tatkal trains/Suvidha trains is now allowed
on LTC. Further, reimbursement of tatkal charges or premium tatkal charges
shall also be admissible for the purpose of LTC. -

Vi.  Flexi fare (dynamic fare) applicable in Rajdhani/Shatabdi/Duronto trains shall be
admissible for the journey(s) performed by these trains on LTC. This dynamic
fare component shall not be admissible in cases where a non-entitled
Government servant travels by air and claims reimbursement for the entitied

class of Rajdhani/Shatabdi 'Duronto trains.

5 This O.M. will take effect from July 1, 2017.

6. Hindi version will follow. - :
A ‘ \ors o ﬂ s
Pl 11:3%
S (Suryé Naray n Jha)
Under Secretary to the Government of India
To

The Secretaries
All Ministries/Departments of Government of India

{(As per the standard list)

1. Comptroller & Auditor General of India, New Delhi.
2. Union Public Service Commis sion, New Delhi.

3. Central Vigilance Commission, New Delhi.

4. Central Bureau of Investigations, New Delhi.

5. Parliament Library, New Delhi.

6. All Union Territory Administrations.

7

8
9

- Lok Sabha/Rajya Sabha Secr=tariat. _
. Ali attached and Subordinate Offices of Ministry of Personnel, P.G. & Pensions.

NIC, DoP&T with the request to upload this OM on Department's website
(Notifications << OMs/Orders << Establishment << LTC Rules).
10. Hindi section for Hindi version
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F. No. 19030/1/2017-E.IV
Government of India
Ministry of Finance

Department of Expenditure

Txhxk

New Delhi, dated the 04® September, 2017

OFFICE MEMORANDUM

Subject :- Travelling Allowance Rules - Implementation of the Recommendations of the Seventh Central
Pay Commission. :

Consequent upon the issuan:e of this Department's O.M. of even number dated 13.07.201/ regarairg
implementation of recommendations of 7" CPC on Travelling Allowance (TA), various references are being recewec i
this Department seeking clarifications regaiding TA/Daily Allowance (DA) entitlements of Officers in Level 134 Level 124
(pre-revised Grade Pay of Rs. 8900/-) hes been included in the Pay Matrix vide Notification No. GSR 592(E) dated
15.06.2017. =

2 The matter has been considered in this Department and with the approval of Competent Authority. it has e
decided that TA/DA entitlements of Officers in Pay Level 13A (pre-revised Grade Pay of Rs. 8900/-) shall be e-uivaer:
TA/DA entitlements of Officers in Pay Leve 13 (pre-revised Grade Pay of Rs. 8700/-) as mentioned in this Departmen: s
O.M. of.even number dated 13.07.2017.

Hindi version is attached. - : ; A
P e

i
N

V. oA

(Nirmala Dev)
Deputy Secretary to the Government of India

To,

All Ministries and Departments of the Govt. of India etc. as per standard distribution list.

Copy to: C&AG and U.P.S.C,, etc. as per itandard endorsement list.

g




F. No. 19030/1/2017-E.IV
Government of India
Ministry of Finance
Department of Expenditure

ek
New Delhi, the 18" August. 2
OF FICE MEMORANDUM
Subject :- Travelling Allowance Rules - Implementation of the Recommendations of the Seventh Centrai 1?:‘\4:
Commission. :
: &
Consequent upon the issuance of this Department's O.M. of even number dated 13.07.2017 regarc::
implementation of recommendations of 7 CPC on Travelling Allowance (TA), various references are being receved n -+ |
Department seeking clarifications regarding admissibility of Composite Transfer Grant (CTG) and TA/Daily Aliowance i34,
2. The matter has been conside-ed ir this Department and with the approval of Competent Authority, it iias i+
decided that admissibility of CTG and Transpcrtation of personal effects on Transfer and Retirement will he requlated |
under : - .
i. In case, the employee has been transferred prior to 01.07.2017 and has assumed charge prior to 01.07 2677 4

employee will be eligible for CTG et pre-revised scale of pay. If the persoral effects have heen snifter; " {
01.07.2017, revised rates for transportation of personal effects will be admissible. R E

i In case, the employee has beer transferred prior to 01.07.2017 and has assumed charge on/after 91.07 2677
employee will be eligible for CT(G at revised scale of pay. As the personal effects would be shifted after 6 7%
revised rates for transportation cf personal effects will be admissible.

ii. In case of retirement, if an empioyee has retired prior to 01.07.2017, the employee will be eligibie for C7G at ¢
revised scale of pay. If the person¢! effects have shifted after 01.07.2017, revised rates for transportats: -
personal effects will be admissibie.

Hindi version is attached.

e

o

(Nirmala D -3
Deputy Secretary to the Government of in *:

To, —\ [ ,'

All Ministries and Departments of the Govt. of Incia etc. as per standard distribution list.

Copy to: C&AG and U.P.S.C., etc. as per standard endorsement list
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Ne.19030/1/2017-EIV
Covernment of India
vinistry of Finance

/ Department of Expenditure

New Delh:, the *3" July 2017
OFFICE MEMORANDUM

Subject: Travelling Allowance Rules - Imp!enxen'ation of the Seventh Central Pay Commission.

ken by the Government on the recommendations of the Seventh Centrai

~e entitlements to civilian employees of Central Government, Presiden:
in the Annexure to this Office

Conseguent upon the decisions ta

Pay Commission relating to Travelling Allowan
is pleased to decide the revision in the rates of Traveling Allowance as set out

Memorandum

2 The 'Pay Level' for determining the " A/L'A entitiement is as indicated in Central Civil Service (Revised Pay,
Rutes 2016.
3 The term 'Pay in the Level' for the purpose of these orders refer to Basic Pay drawn in appropriate Pay leve:

in the Pay Matrix as defined in Rule 3(8) of “entral Civil Services (Revised Pay) Rules, 2016 and does not inciude
Non Practising Allowance (NPA). Military Service #ay (MSP} or any otner type of pay like special pay, etc

v However, if the Traveliing Allowance cntitements in lerms of the revised entitiements now prescribed result in
a lowering of the exisling entitements in the cse of any individual. groups or classes of employees, the entitlements
particuiariy in respect of mode of travel, ciass of accommodation. efc., shall not be lowered They will instead continue
to be governed by the earlier orders on the subjec lill such time as they become eligible, in the normal course, for the

higher entitlements.

5  The claims submitted in respect of jo.irney made on or after 17 July, 2077, may be reguiated in accordance
with these orders. Ir: respect of journeys performec prior 0 1 July, 2017, the claims may be regulated in.accordance
with the previous orders dated 23.09 2008. -

6. it may be noted that no additionai fun is wili be orovidec on account of revision in TA/DA entitiements it may
therefore be ensured that permission to official travel is given judiciously and restricted only to absolutely essentiai
official requirements. :

75 These orders shall take effect from 015 July, 2017
8. Separate orders will be issued by Miristry of Defence and Ministry of Railways in respect of Armed Forces
personnel and Railway empioyees, respectively
9 In so far as the persons serving in the indian Aucit & Accounts Depariment are concerned, these orders issue
in consultation with the Comptroller & Auditor Genera! of India
Hindi version is attached, @‘—-x
/

(Nirmala Dev)

Deputy Secretary to the Government of India’

To,

All Ministries and Departments of the Govt. of Irdia etc. as per standard distribution list.

Copy to: C&AG and U.P.S.C., etc. as per standard endorsement list.
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ANNEXURE

Annexure to Minist -y of Finance, Department of Expenditure
0.M.No0.18050/1/2017-E.IV dated 10t July 2017.

In supersession of Department of Exp:nditure’'s O.M. No. 19030/3/2008-E.1V dated 23.09.2008, in respec: of
Travelling Allowance the following provisions w | be applicable with effect from 01.07.2017 -

2. Entitlements for Journeys on Tour or Training

A.i)  Travel Entitlements within the Count-y

| Pay Level in Pay Matrix Travel entitlement

. 14 and above ] Business/Club class by air or AC-1 by train s

{21 | Economy class by airor AC-I by train =

Bto11 ; Economy class by air or AC-Il by train i
"1 9and below i First Class/AC-III/AC Chair car by train

(i) It has also been decided fo allow the: Government officiais to travel by Premium Trains/Premium Tatkal
Trains/Suvidha Trains, the reimbursement to Premium Tatkal Charges for booking of tickets and the reimbursement of
Dynamic/Flexi-fare in Shatabdi/Rajdhani/Duronto Trains while on official tour/ training. Reimbursement of Tatkal Seva
Chargeé which has fixed fare. wii reman continue to be allowed Travel entitiement for the journey in
Premium/Premium Tatkal/Suvidha/ Shatabdi/Raj thani/ Duronto Trains will be as under :-

r Pay Level in.Pay matrix  Travel Enti lements in Premium/Premium Tatkal/Suvidha/ Shatabdi/
Rajdhani/ ['uronto Trains

| 12 and above ~ Executive/AC 1¢ Class (In case of Premium/Premium

=t . Tatkal/Suvic ha/Shatabdi/Rajdhani Trains as per available highest class)
' 6 fo11 AC 27 Cias s/Chair Car (In Shatabdi Trains) ;
' 5 & below _ AC 3+ Clas/Chair Car o

(i)  The revised Travel entitiements are subiec t to following:-

(a) In case of places not connected )y rail, travel by AC bus for alf those entitied to travel by AC Il Tier and
above by train and by Deluxe/ordinary bus for others is aliowed.

(b) in case of road travei belween slaces connected by rail, travei by any means of public transport is
allowed provided the totai fare dces not exceed the train fare by the entitled class.

(c) All mileage points earned by Gcvernment employees on tickets purchased for official travel shall he
utilized by the concerned depar ment for other official travel by their officers. Any usage of these
mileage points for purposes of Jrivate travel by an officer will attract departmental action. This is 10
ensure that the benefits out of of‘icial travel, which is funded by the Government, should accrue to the
Government .

(d) in case of non-availability of sea's in entitled class, Govt. servants may travel in the class below their
entitled class. :

B. International Travel Entitlement .
; Pay Level in Pay Matrix Travel entitlement ?
17 and above ‘ W First class
1410 16 Business/Club class '

; 13 and below : : Economy class

.




R
" Pay Level in Pay Matrix
' 9.and above

“6to8
§4and5

i 3 and beiow

x Pay Level in Pay Matrix

" Pay Level in Pay Matrix

'2'11’5) =

2

C. Entitlement for journeys by Sea or by River Steamer

For places other than A&N Group of Islands and Lakshadweep Group of Island :-

Travel entitlement

Highest class
Lower clase !f there be two classes only on the steamer
If two classns oniy. the lower class If three classes, the middle

or second ciass f there be four classes, the third class

~ Lowest class

(i)  For travel between the mainland and the A&N Group of Islands and Lakshacweep
Group of Island by ships operated by the Shipping Corporation of India Limited :-

Travel entitiement
Deluxe class

~9.and above
6lo8 First/ ‘A’ Cabin class
c4andd Second/ ‘B Cabin class
. 3 and below Bunk class

D. Mileage Allowance for Journeys by Road :

(i) At places where specific rates have beer prescribed :-

: Entitlements

" Actual fare by any type of public ous including AC bus

" 14 or above
OR
At prescribed rates of AC taxi when the journey 1s actually performed by AC taxi
OR
At prescribed rales for auto rickshaw for journeys by auto ric<shaw, own car, scooter
: motor cycie. moped, etc
6013 Same as abave with the exception that ourneys by AC taxi will not be permissible.
: dandb ' Actual fare by any type of public bus other than AC bus
: ; OR
" At prescnibed rates for auto rickshaw for journeys by auto rickshaw, own car. scooter,
motor cycle. moped, etc.
] B
+ 3 and below Actuai fare by ord nary public bus oniy
: OR
At prescribed rates for auto rickshaw for journeys by autorickshaw, own scooter,
i motor cycic. moped, efc.
(ii) At places where no specific rates have been prescribed either by the Directorate of Transport of the
concerned State or of the neighboring S ates:
! For journeys performed in own car/taxi " Rs. 24/ oer K
, For journeys performed by aulo rickshaw . | Rs 12/ per Km

- own scooter. etc

At places where no specific rates have beer oressribed. the rate per «m wilt further nise by 25 percent whenever DA

increases by 50 percent.

<
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E(i). Daily Allowance on Tour
| Pay level in { Entitlement
' pay matrix

" 14 and above Relmbursemem for hotel accormodation/guest house of up to ¥7,500/- per day,
' . Reimbursement of AC taxi chirges as per actual expenditure commensurate with official -

; engagements for travel within :he city and
i . Reimbursement of food bills nct exceeding 1200/ per day.
' 12and 13 | Reimbursement for hotel accommodation/guest house of up to 4,500/~ per day,
' Reimbursement of AC taxi cha-ges of up to 50 km per day for travel within the city,
- Reimbursement of food bills n >t exceeding ¥1000/- per day.
‘9to 11 | Reimbursement for hotel accoimodation/guest house of up to ¥2,250/- per day,
. Reimbursement of non-AC tax charges of up to ¥338/- per day for travel within the city,
I ’ Reimbursement of food bills nct exceeding T900/- per day.
6108 ' Reimbursement for hotel accommodation/guest house of up to 750 per day,
: " Reimbursement of non-AC taxi charges of up to 225/ per day for travel within the city,
' Reimbursemenl of food bills ncit exceeding Z800/- per day

Reumbursemenf for hotel accornmodation/guest house of up to 450 per day, ]
" Reimbursement of non-AC taxi charges of up to 2113 per day for travel within the city,
! Reimbursement of food bills nct exceeding 500/ per day. !

5.and below

(i) Reimbursement of Hotel charges :- o lvels 8 and below, the amount of claim (up to the ceiling) may be
paid withoul production of vouchers against self-certified claim only. The seif-certified claim should clearly indicate the
period of stay, name of dwelling. etc. Additionally. for stay in Class X' cities, the ceiling for all employees up to Level 8
- would be 1,000 per day. but it will only be in ti:e form of reimbursement upon production of relevant vouchers. The
ceiling for reimbursement of hotel charges will furiner rise by 25 percent whenever DA increases by 50 persent

(i) Reimbursement of Travelling charges :- Similar to Reimbursement of staying accommodation charges, for
levels 8 and below. the claim (up to the ceiling) n ay be paid without production of vouchers against self- certified claim
only. The self-certified claim should clearly indicate the period of travel, vehicle number, etc. The ceiling for levels 11
and below will further rise by 25 percent whenever DA increases by 50 percent. For journeys on foot, an allowance of
Rs.12- per kilometer travelled on foot shall be pa/ablz additicnally This rate will further increase by 25% whenever DA

increases by 50%.

(iv) Reimbursement of Food charges :- T ere will be no separate reimbursement of food bills. Instead, the lump
sum amount payable will be as per Table F(;) above and, depending on the length of absence from headquarters,
would be regulated as per Table (v) below. Since the concept of reimbursement has been done away with, no vouchers
will be required. This methodology is in line with 1hat followed by Indian Railways at present (with suitable enhancement
of rates). i.e. Lump sum amount payabie The iunp sum amount will increase by 25 percent whenever DA increase by

50 percent.

(v) Timing restrictions
 Length of absence - Amount Payabie
 If absence from headquarters is <6 hours - 30% of Lump sum amount i
Il absence from headquariers is betwaen 3-12 hours - 10% of Lump sum amount ’
. If absence from headquarters is >12 1ours + 100% of Lump sum amount

Absence from Head Quarter will be reckoned from midnight to midnight and will be calculated on a per day
basis. -
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(vi) In case of stay/journey on Gover:ment ships, boats etc or journey to remote places on foot/mules eic for
scientific/data collection purposes in organiztion like FSI. Survey of India. GSi etc.. daily aliowance will be paid at rate
equivalent to that provided for reimbursem:nt of food bill However, in this case, the amount will be-sanctioned
irrespective of the actual expenditure incurre: on this account with the approval of the Head of Department/controlling

officer.

Note - DA rates for foreign trave! will be regu.ated as prescribed by Ministry of External Affairs

3. T.A. on Transfer

TA on Transfer inciudes 4 componer:ts : - (i) Travel entitlement for self and family (i) Composite Transfer and
packing grant (CTG) (iii) Reimbursement ~f charges on transportaticn of personal effects (iv) Reimbursement of
charges on transportation of conveyance

(i) Travel Entitlements -

(a) Travel entitlements as prescribed for tour in Para 2 above. except for International Travel, will be
applicable in case of jourr eys on transfer. The general conditions of admissibility prescribed in

S.R.114 will, however. conti e to be applicable

(b) The provisions reiating lo sinall family norms as contained in para 4(A) of Annexure to M/o Finance
O.M. F.No. 10/2/98-1C & F Nc. 19030/2/97-EIV dt 171, Aprit 1998 , shall continue to be applicabie.

(i) = Composite Transfer and Packing Grant (CTG) :

(a) The Composite Transfer Gran: shall be paid at the rate of 80% of the last month's basic pay in case of
transfer involving a change of station located at a distance of or more than 20 kms from each other.
However, for transfer to anc ‘rom the Island territories of Andaman, Nicobar & Lakshadweep, CTG
shall be paid at the rate of 100% of last month’s basic pay Further. NPA and MSP shall not be
included as part of basic pay while determining entitlement for CTG,

{b) In cases of transfer to stations which are at a distance of less than 20 kms from the old station and of
transfer within the same city, one third of the composite transfer grant will be admissible, provided a

change of residence 1s actual y involved.

(c) In cases where the transfer > husband and wife takes place within six months, but after 60 days of
the transfer of the spouse, fifty percent of the transfer grant on transfer shall be allowed to the spouse
transferred later. No-transfer grant shall be admissible to the spouse transferred later, in case both the
transfers are ordered within 6) days. The existing provisions shall continue to be applicable in case of
transfers after a period of six nonths or more. Other rules precluding transfer grant in case of transfer
ai own request or transfer o'har than in public interest, shall continue to appiy unchanged in therr

case.

(iii) Transportation of Personal Effects

Level | By Train/Steame- : | By Road

. 12and above . 6000 Kg by goods ani4 wheeler wagon/ * double container . Rs. 50/- per km
~6to11 , 6000 Kg by goods train/4 wheeler wagon/ 1 single container 1 Rs. 50/- per km
['5 | 3000 kg . Rs. 25/- per km
~4andbelow 1500 kg ' _ | Rs. 15/- per km

The rates will further rise by 25 percer t whenever DA increases by 50 percent. The rates for transporting the
entitled weight by Steamer wiil be equal o the prevailing rates prescribed by such transport in ships operated
by Shipping Corporation of India The clam for reimbursement shail be admissible subject to the production of
actual receipts/ vouchers by the Cov! servant Production of receiptsivouchers is mandatory in r/o transfer
.cases of North Eastern Region, Andamar & Nicobar Islands and Lakshadweep also.
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(iv)

4

TA on Retirement includes 4 components :

Transportation of personal effects by road! is as per kilometer basis only. The classification of cities /towns

o)
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the purpose of transportation of persena effects is done away with.

Transportation of Conveyance.

Level .  Reimrbursement =
' 6 and above ! 1 mo or car etc. or 1 motor cycle/scooter _ i
i 5 and below ' 1 me.orcycle/scooter/moped/bicycle |

The general conditions of admissibility o TA on Transfer as prescribed in S.R. 116 will, however, continue (0
be applicable.

T.A. Entitlement of Retiring Employesas

(i Travel entitiement for self and family (ii) Composite Transfer and

packing grant (CTG) (iii) Reimbursement of ;harges on transporiation of personal effects (iv) Reimbursement of
charges on transportation of conveyance.

(i)

(i)

(i)

(iv)

Travel Entitlements
Travel entitlements as prescribed for tcurftransfer in Para 2 above, except for International Travel, will be

applicable in case of journeys on retireri2nt. The general conditions of admussibility prescribed in S.R.147 will,
however. continue te be applicable

Composite Transfer Grant(CTG)

(@

()

The Composite Transfer Grant snall be paid at the rate of 80% of the last month’s basic pay in case of
those employees, who on retircment , settled down at places other than last station(s) of their duty
located at a distance of or mori2 than 20 km. However, in case of settlement to and from the Island
teritories of Andaman, Nicobar % Lakshadweep. CTG shall be paid at the rate of 100% of last montiv's
basic pay. Further, NPA and VISP shall not be included as part of basic pay while determining
entitlement for CTG. The transfcr incidentals and road mileage for journeys between the residence and
the railway station/bus stand etz at the old and new station, are already subsumed in the composite

transfer grant and wiil not be segarately admissible.

As in the case of serving empiovees, Government servants who, on retirement, settle at the last station
of duty itself or within a distance: >f less than 20 kms may be paid one third of the CTG subject to the

condition that a change of residenze is actually involved.

Transportation of Personal Effects :- Same as Para 3(iii} above.

Transportation of Conveyance - Same as Para 3(iv) above

The general conditions of admissibiity of TA ¢n Relirement as prescribed in S.R. 147 will. however, continue to be
applicable. ¢

Sekkkhd
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No. 17014/2/2014-Trg.(7™ CPC)
Government of India
Ministry of Personnel, Public Grievances & Pensions :
Department of Personnel & Training

Block-IV, Old JNU Campus, New Delhi.
Date: July 252017

OFFICE MEMORANDUM

Subject: Implementation of the recommendations of 7" Central Pay Commission — abolishment
of Sumptuary Allowance.

Consequent upon the acceptance of the recommendations of Seventh Central Pay
Commission by the Government conveyed vide Ministry of Finance, Department of Expenditure
Resolution No. 11-1/2016-IC dated July 6, 2017, the President, in supersession of all existing
orders issued on the subject from time to time, is pleased to decide that Sumptuary Allowance in
all the Training Establishments/Academies/Institutes stands abolished. :

2. These orders shall be effective from 1st July, 2017.

3. In so far as the employees working in the Indian Audit and Accounts Department are

- concerned, these orders are issued with the concu-rence of the Comptroller and Auditor General.

==

= :
___._%——HL“ / (Biswajit Banerjee)
, Under Secretary to the Government of India.
Mlcase _
Distribution:

1. Al Ministries/Departments of the Government of India.
2. Al CTIs/ATIs

\\7




No.A-27012/02/2017-Estt.(AL)
Government of India
Ministry of Fersonnel, P.G. and Pensions
Departmert of Personnel & Training

e
New Delhi, |6 August,2017.

Subject: Recommendations of the Seventh Central Pay Commission —
Implementation of decision relating to the grant of Chlldren

Education Allowance.

-------------

Consequént upon the decision taken by the Government on the

recommendations made by the Seventh Central Pay Commission on the subject of -

Children Education Allowance Scheme, the following instructions are being
issued in supersession of this Department’s OM dated 28-4- 2014 : -

(a) The amount fixed for reimbursement of Children Education allowance will be
Rs.2250/-pm.

(b) The amount fixed for reimbursement of Hostel Subsidy will be Rs. 6750/-pm.

(c) In case both the spouses are Government servants, only one of them can avail
reimbursement under Children Education Allowance.

(d) The above limits would be automatically raised by 25% every time the
Dearness Allowance on the revised pay structure goes up by 50%. The allowance
will be double for differently abled children.

2: Further, reimbursement will be done just once a year, after completion of
the financial year. For reimbursement of CEA, a certificate from the head of
institution, where the ward of government employee studies, will be sufficient for
this purpose. The certificate should confirm that the child studied in the school
during the previous academic year. For Hostel Subsidy, a similar certificate from
the head of institution will suffice, with the additional requirement that the
certificate should mention the amount of expenditure incurred by the government
servant towards lodging and boarding in the residential complex. The amount of
expenditure mentioned, or the ceiling as mentioned above, whlchever is lower,

shall be paid to the employee.




3 These orders shall be effective from 1st July, 2017.

i
4. Insofar as persons serviag in the Indian Audit and Accounts Department are
concerned, these orders issuc in consultation with the Comptroller and auditor

|

General of India. : ) i

Hindi version will follow. : :
’ (Navneet Misra)

Under Secretariy to the Govt. of India
To
1. All Ministries/Departm 2nts as per standard mailing lis;t.

2. NIC with a request to upload the OM on the website df DoPT.

e
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Government of Goa
Departmentl of Iinance (Revenue & Control)

Secr( tariat, Porvorim
Bar(lez Goa. 403521

No. 8/1/2016 Fin (R&C) ’

In purs
: Memor‘,:,anda:

Government

Al

|
|
|
|
|

| L

Allf

| Tra#?sfer Grant (CTG) a‘,nd TA/Daily Allowance (DA)).

lj'l No. 19030/1/2 17- EIV dated 04" September, 2017 regarding
4

]

=)
Vi 8
=

Director

Read Order No. 8/ }/2()16 Fin(R&C)/(A) dated 30.11.2016. \"'6'5\

Order No. 8/ 1/2016-Fin(R&C) dated 25.07.2017.
Order No. 8/ 1/20 16 -Fin(R&C) dated 10.08. 2017———~\%%)\

ORDER
uance to the Order’s read above, the following guidelines / Office

issued by the Government of India has been adopted by the State

for its implementation prospectively w.e.f. 01.10.2017.

etter No. A-27012/02/2017-Estt.(AL) dated 16% August, 2017 regarding
gramﬂt of Children Education Allowance.

r O.l&%[ No. 17014/2/20114- a7 CPC) dated] 25" July, 2017 regarding
| abmﬁllshment of Sumptuary Allowance.

: 01\4
| Allpwa‘nce Ru]jes ;

No. 19030/ 1/2017-E.1V dated 13" July,_,'2017 regarding Travelling

OMII No. 19030/ 1/201'}-E IV dated 18™ August 2017 regarding Travelling

wance Rules (clarification regarding admissibility of Composite

O

- Accounts vaw account Sgoa.gov.in.

elling All?wance(Rul(s (clarlﬁcatlon regarding TA/DA entitlements

Dfficers in Level 13A)
M.

g#dmg travel entltle‘mems of Government employees for the purpose

No. 3101 1/8/2017-E<t1 A-1V dated 19" September 2017 clarification

I'C post Se{venth Ceniral Pay Commlssmn
|

guldehnes A OMs, referre d to above is avallable n the website of the

Ph:- 0832

24

197

o

Dated 25.10.2017
\\3(\
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To,

1. P.S. to Chief Secretary, Secretary to Governor

2. All Secretaries to Government.

3. All Heads of Departments/ Offices.

4. The Accountant General (Goa), Audit Bhavan, Porvorim.
5. The Director, Directorate of Accourts, Panaji.

6. Jt. Director of Accounts, South Brarch, Margao.

7. The Director, Department of Information & Publicity, Panaji, for information & n.a.
8.-Guard file. ~

9. Office copy.

Eas o e e




Governrent of Goa
Department of Finance (Revenue & Control)
Secretariat, Porvorim

Bardez - Goa. 403521

No. 8/1/2016-Fin (R&C) Dated 14.06.2018

Read: Order No. 8/1/2016-Fin(R&C) dated 25.10.2017.

RDER

In partial modification to the Order read above, Government is pleased to

e applicable Letter No.A-27012/02/2017-Estt.(AL) dated 16t August,
Ministry of Personnel, P.G. and
New Delhi regarding grant of
17-2018

mak:
2017 issued by the Government of India,

Pensions, Department of Personnel and Training,

Children Education Allowance applicable from the Academic Year 20

and payable after the completion of the Academic Year.

I JERUTED (Sushama D. Kamat)
B4 %L}g__ = Under Secretary (Finance)

Copy to:-

P.S. to Chief Secretary, Secretary to Governor

All Secretaries to Government.

. All Heads of Departments/ Offices.

The Accountant General (Goa), Audit Bhavan, Porvorim.
_The Director, Directorate of Accounts, Panaji.

_ Jt. Director of Accounts, South Branch, Margao.
. The Director, Department of Information & Publicity, Panaji, for information

& n.a.
. Guard file.
. Office copy.

NOUlh W -

O

email: usrc-sect.goa@nic.in

Ph:- 0832-2419779




No. DA/Control/7-15(ii)/2018-2019/!15 6
Directorate of Accounts

Control Section
Date: 27-07-2018

NOTE

/ The CCS Revised Pay Rules 2016 (Seventh Pay Commission) were
5 ‘
implemented by the State Government vide Order No.8/1/2016-
Fin(R&C)/(A) dated 30-11-2016 issued by the Department of Finance

(R&C), Secretariat, Porvorim Goa.
Subsequently vide order no. 8/1/2016-Fin (R&C)/3626 dated

25/10/2017, the revised provisions/ guidelines towards Children Education
Allowance under the 7th CPC were adopted by the State Government. The

same were made applicable from 01/10/2017.(Please see page 16/c)>
Further, vide order no. 8/1/2016-Fin(R&C)/1089 dated 14/06/2018
(placed at page 18/c) issued by the Department of Finance (Revenue &
Control), Secretariat, the order dated 25/10/2017 was pértially modified.
Under the revised guidelines. the grant of Children Educat_ion Allowance

was made applicable from the academic year 2017-18 and payable after the

completion of the Academic Y ear.

Accordingly, the reimbursement of Children Education Allowance _

claims are regulated by this Directorate on pro-rata basis i.e. Rs. 1500/- per
month upto 30/09/2017 and Rs. 2250/- per month from 01/10/2017. The
claim is admitted once a year, after the completion of the academic year on
the production of vouchers and a certificate from the head of the educational

institution where the ward of the government employee was studying. The

amount of expenditure actually incurred or the ceiling amount, whichever is

lower, is paid to the employee.

FD may like to clarify whether an amount of RS. 2250/- per
month is payable for the full academic year 2017-18 or the
reimbursement should be continued on pro-rata basis i.e. Rs. 1500/-
upto 30/09/2017 and Rs. 2250/- from 01/10/2017 i.e. the date of adoption
of the Government of Indin Circular dated 16/08/2017 by the State

Government. s =4

a6t

Code:- 0. R.- 17
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Code:- 0. R.- 17
Government of India, Ministry of Personnel, Public Grievances

and Pensions, Department of Personnel and Training vide OM no.
A-27012/02/2017-Estt.(AL) dated 17/07/2018 has issued Consolidated
instructions regarding Implementation of decisions relating to the grant
of Children Education Allowancs (placed at page 22/c may please be
perused).

Para 2 (b) of the said OM states: “The amount of reimbursement of
Children Education allowance will be Rs. 2250/~ per month (fixed) per
child. This amount of Rs. 2250/- is fixed irrespective of the actual
expenses incurred by the Govt. Servant.”

If the OM no. A-27012/02/2017-Estt.(AL) dated 17/07/2018 is
adopted for the State Government employees, the méjor change in the
procedure for reimbursement of Children Education Allowance shall be
non production of vouchers. The Government servant shall be able to
claim an amount of Rs. 2250/- per month (fixed) per child i.e. Rs.
27,000/~ per year per child irrespective of the actual expenses incurred
by him/ her. In this context. it is pertinent to state that essentiélly ‘)

monthly fees are not payable in Government institytions. Besides grants 7;\)

b

are given by Government to aided institutions as per requirement.

20
In view of the above submission, Government may please like to ok I
decide on adoption of the OM no. A-27012/02/2017-Estt.(AL) dated 33 §ez_~
17/07/2018 of the Ministry of Personnel, Public Grievances and :EE-
Pensions, Department of Persorne] and Training to the State Government % Zdo
employees. § g’%
;r_-n-“‘:‘.“ 38
9 oo
Submitted Vg b
SIS
T
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. e
Director of Accounts
. T__,‘... - o ’T'
Addl. SecW) (R&C) M dicle. oud W “.:‘T’;; %‘c
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Gouvt. Ptg. Press, Panaji-Goa—S/29/2,00,000—11/2016. '.-! ' :
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Subject: Recommendations of the Seventh Central Pay Commission —Implementation of

recommen
an (1

No.A-7012/02/2017-Estt.(AL)
Covernment of India
Ministry of Personncl. Public Gricvances and Pensions
Department of Personnel & Training
Block-1V, Old INU Campus, New Delhi
Dated: 16" July 2018

| _ | Cffice Memorandum : |3t

decisions relating to the grant of Children Education Allowance (CEA) and
Hostel Subsidy — Consolidated instructions -

Consequent upon the decicions taken by the Government to implement the
dations made by the VII Central Pay Commission, this Department has issucd
M olleven number dated 16- -2017 revising the rates of CEA/Hostel Subsidy and

simplifving the procedure for cliiming reimbursement of the same. However this

ws

( has been receiving yarisws queries regarding CEA/Hostel Subsidy especialty

|
Departmer
with regard to the applicability ol various _provision/instructions issued during sixth CPC
regime/peitiod. Iurther references lave also'been received regarding the difficulty being

faced by jsome government emplyees in obtaining certificate of the Head of the
Ins i!lutinn'las mentioned in this Dcp. wtment’s OM ol even number dated 16-8-2017

~

m su

a)

Hogtel subsidy as undcl -
1

|

Keé¢ping in view the '1hn|\c At has been decided to issue consolidated instructions
pers sxtsu)n of all ¢arliecr OMs Hn the subject of Children Fducation Allowance and

l
|}

lhn, reimbursement of ‘( luldr en Education Allowance: Hostel subsidy can be

claimed only for the two leu,l surviving children with the exception that in case the
secpnd child birth results in l\vns rwltiple birth. In case of failure of stertlization

opgration, the CEA/1lostel bubsfld\ would be admissible in respect of children born out of

the |fi

b)

I'st mslanw ot suuh lmluxcbc\ m(l the usual two children norm.

I

The amount for rumhlus'umnl ol Children Education allowance will be Rs.225(/-

per|month (fixed) per child. Ihinx anount of Rs.2250/- is fixed irrespective of the actual

expler
Croyd.
per
child
not
receiy

1ses lincurred by the Govtl Serva ﬂ In order to claim reimbursement of CEA. the
servant should produce | ceitificate issued by the Head of the Institution for the

od/y cur for which claim has been preferred. The certificate should confirm that the

stu qu in the : dmol during the p-evious academic vear. In case such certificate can
be obtained. sclf- attested copy of the report card or sell attested fee
)t(.s)l",mduclms; L-IICLLIPI(\), confirming/indicating that ‘the fee deposited for the

entire ac?denm year ¢an be pmduw(l as a supporting document to claim CEA. The
perfodiye

I means dmdunm year i.c. twelve months of complete academic session.

i
l
! |
i o
t
|
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Head of Institution confirming that the ¢h

¢) The amount of ceiling of hostel subsidy is Rs.6750/- pm. In order to claim
reimbursement of Hostel Subsidy for an academic vear. a similar certificate from the
ild studied in the school will suffice. with
additional requirement that the certificate should mention the amount of expenditure
incurred by the Government servant towards lodging and boarding in the residential
complex. In case such certificate cannot be obtained, self-
and original fee receipt(s)/e-receipt(s) which should indicate the amount of expenditure
incurred by the Government servant towards lodging and boarding in the residential
complex can be produced for claiming Hostel Subsidy. The expenditure on boarding and
e ceiling of Rs.6750/- as v entioned above. whichever is lower, shall be paid

lodging or the
to the cmpquce as Hostel Subsidy. The period/year will mean the same as explained

above in clause (b) of this para.

| .
d) The r¢imbursement of Children Education Allowance for Divyaang children of
government employecs shall be payabl: at double the normal rates of CEA prescribed
above in cluu#c (b) i.e. Rs.4500/- per month {fixed).

’ s

.
¢) » The ui'hovc rates/ceiling woulc be automatically raised by 25% every time the
Pearndss /\H(:)\\'uncc on the revised pay structure goes up by 50%.

3] The ?loslcl Subsidy and Children Education Allowance can be claimed

concutrently.

2) In ca$e both the spouses are Jovernment servants. only one of them can avail
reimbursement under Children Education Allowance and Hostel Subsidy.

h) The reimbursement of CEA and Tostel Subsidy will be done just once in a
financjal vear after completion of the f nancial year.

i) Hostel subsidy is applicable only in respect of the child studying in a residential
educational institution located at least 30 kilometers [rom the residence of the Government

servant.

1) The reimbursement of Children Education Allowance and Hostel Subsidy shall
have|no nexus with the performance of the child in his class. In other words. even if a
child| fails in a particular class. the reimbursement of  Children FEducation
Alloyance/Hostel Subsidy shall not be stopped. However, if the child is admitted in the
samg| class in another school. although the child has passed out of the same class in
]1|'cv+)lls school or in the mid-session CEA shall not be reimbursable.

attested copy of the report card




’b

K) 1I'a Government scrvant dies while in service. the Children Education Allowance
or hostel subsidy shall be admissible in respect of his‘her children subject to observance
of other conditions for its gran. provided the wifc/husband of the deccased. is not

" employed in service of the Ceintral Govt.. State Government. Autonomous body. PSU,

Semi Government Organization such as Municipality, Port Trust Authority or any other
organization partly or fully fundec by the Central Govt./State Governments. In such cases
the CEA/Hostel Subsidy shall be payable to the children till such time the empleyee
would have actually received the same. subject to the condition that other terms and
umditiom arce fulfilled. The piyment shal be made by the office in which the
(uovcmmuu servant was working prior to his death and will be rcgulatud by the o her

condmmas laid down in this OM.

1 In case of retirement. discarge. dismissal or removal from service, CEA/Hestel
Subsidy shall be admissible till the end of the academic year in which the Governnient
servant ¢eases 1o be in service due to retirement. discharge. dismissal or removal fiom
service ih the course of an acade nic year. The payment shall be made by the office in
which th\c government servant werked prior to these events and will be regulated by the
()!!lncr conditions laid down in this M. '

m,)' The upper age limit for Divyaang children has been set at 22 years. In the cas: of
| 3 I :
ofher children the age limit:wil be 20 years or till the time of passing 12" class

wliichever is carlier. There shall b no minimum age.

n)_Reimbursement of CEA ard Hosiel Subsidy shall be applicable for children from
LI(ISS ass nursery lo twelfth, umluqu_ classes eleventh and t\\dtth held by Junier Colleges or

S huols Aflllmlul to Um\uxm.us or Boards of I¢ duwlmn

¢

e

0 (I A IS d”()\\ ed in case of Children slud\m0 thmugh '‘Correspondence or Disumu.
l_.:.zu‘m% subject to other conditions laid down herein.

p lxhc CEA and Hostel ‘suhwdv is admissible in respect of children studying frem

two d‘;&\us before class ong_to _,_- standard and also 101 the initial two years of d

C

[r— FmeSeE

|

plomalumhcatc course from Polytéchnic/I'TH/E ngineering € ollcgc if the child puss “wes o
the coutbe after passing 10th standard and the Government servant has not been granted
CEA/HUstel Subsidy fin xu.pwl of the child for xtudlcs in I I 'and l””' st mdmd»

——.

B s

q In respect of schools/instit tions at nursery. primdr\ and middle level not affilinted
tq any Board of Ldllbdll()n. the reimbursement under the Scheme may be allowed for the
¢ ild;ruh studying in a recognized school/institution. Recognized school/institution in this
rgeard jneans a Government school or any education institution whether in receipt of
Glovt. Alid or not. rqu)un/ul by the Central or State Government or Union Territory
Adnginmutumn or bv!Um\ ersily or a recognized educational authority having jurisdiction
oyer ithe larea w here llu mstitution’school is situated.

|

é__ i
e

/

it

‘}\
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¢

aided or approved by the

an institution i.¢.
d by any of these

ase of a Divyaang child stulying in

r) Inc¢

Central/State Govt. or UT Administrtion or whose fees are approve

authorities, the Children Education Allowance paid by the Govt. servant shall be
« institution is 'recognized' or not. In such cases the

reimbursed irrespe
benefits will be admissible

5)

whose childircn are st
from the concerncd
authority having jur

t)

Govl. servd

extral ordinary leave). P

' Gm’,t. servant shall not be e
| 2

2

5

To

The CEA is payabl
including citizens of Nepal and Bhutan. who arc émployees ol Gove

ctive of whether th

till the chi'd attains the age of 22 years.

ntral Government employees

rnment of India, and

ever. a certificate may be obtained
d by the educationa’

¢ for the children of .all Ce

¢ place. How
chool ‘is recognize
the institution 1s situated.

' udying in the n v
indian Mission that the s
isdiction over the area where
| be admissible 10 2
Jeave (includin:
as 'dies non' the

jowance or hostel subsidy shal
or is under suspension or is on
od which is trcated
| subsidy for that period.

Children Education Al

nt while he/she is on duty
rovided that during any peri
ligible fo - the CEA/Hoste

The

These above instructions Wot id come into effect from 1™ July. 2017.

(Sandeep Saxena)
ament of India
Tel: 261642106

Hindi version follows. 5
! C /
. - T }4&7’%\'1

|
: . Under Sccretary to the Gover

¥ Ministrics/Departments of the Government of India.

2. NIC with a'rcqugst to upload the OM on the website of DoPT.

|
|
|
|
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| pPANAJE - GOA ‘
3
.- lnward 7\' ...,2.?.?:-}1 .................. P e s,
[)Me ...... /‘.ZZZ .................... ! E
| \3 ! Govern ment of Goa
N Department of ngntmce (Revenue & Control)
| X : Secretar iat, Porvorim :
w2 Bardez - Goa. 403521 A
| /G(Q( No. 8/1/2016-Fin (R&C)]\0%9 Dated 14.06?2’018
\,,)«;.K\c/

Read Order No. 8/ 1/20 16-Fin(R&C) dated 25.10.2017,

ORDER

| |
modification to the Crder read above, Government is pleased to

make ap’plicable Letter No.A—Z?OIZ/ 02/2017-Estt.(AL) dated 16% August,
2017 1ssued by the Government cf India, Ministry of Personnel, P.G. and

Pens1onsi,| Department of Personnel and Training, New Delhi regarding grant of
ation Allowance apphoable from the Academic Year 2017-2018

e

|
|
- (Sushama D. Kamat)
|
|
l

In partial

Chlldren] 'Educ
~and payaple after,the completion|of 1 he Academic Year.

Under Secretary (Finance)

?
|
|

Copy tO»,

: ‘ |
= ' l
1. P8, to{ C{hqu Secretary, Secre qo Governor ! s :
2. All Segretaries to Government ; |
3. All Heads o Departments/ Offices. €
4. The Accountant Geneqal (Goa), Audit Bhavan,. Porvornm
5. The Director, D1rector§.te of A counts, Panaji. !
6.-Jt D'i;ecto" of Accounts, Sou Branch, Margao.
7. ’é‘ﬁhe irector, Departrnent of Information & Publicity, Panaji, for 1nformat10n
n | { ,.' \ i\\—“q
8. Guardl file, b & all Seciomo all DS TrPA(HQ,
9. Officd copy, oA 4 (* = D | g t
| | |
| &' D .
Ph:- 083?—2#1 779 ! ( . email: usrc-sect.goa@nic.in =
i ; ! ¥ . |
i | ! K
| 1

“‘*”b‘*)crﬂ*w‘]ws 19 Tr.- zgsr/qq R
|  odd-agfe fere

|
! [ s | i
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y . ot =T : Code:- 0. R.- 17

. OFFICE OF FINANCE (R&C) DEPARTMENT
8/1/2016-Fin (R&C) |

1400031382

The matter discussed with the Office of AS (Finance) and

perused.

The Office Meniorandum dated 17/07/2018 of Government of
India clcarly indicates that in case a Certificate from School cannot be
}f)roduced, a Sclf Attestation of receipt for confirming/indicating the
ifees deposited of entire Academic year has to be produced as

supportive document tc claim Children Education Allowance.
| ,
!

| In view of above, the question of paying Rs. 2250/~ per month
gdoes not arise as the rcceipt has to be done as per actual fees. The

certified limit of Rs. 2250/- is applicable where the fees paid are over

and above Rs. 2250/~ per month.

In view of above, the Office Memorandum_ dated-16/07/201-8-as
/ i -

page 356/c is adopted by State Government, there will be 4no _

~Confusion for paymg (»t Chlldren Education_Allowance which may '

restrict to maximum Rs 7250/— per monlh and only on reproduction of

I:E ot receipt of confirming the fecs paid for full Acadcmlc year.
\@ 60\ Q-T : s . :
e Kk ; We may, thus, adopt the Office Memorandum dated ]'7/52 2501 8
o -2 W ; iy s ;
£gd ] and clarify the query/objection of Directorate of T 2 ton.
; g 2 &
— w =2 %
C £ 3 _
- Submitted

4
]
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(7 (Sushamm::at)

Under Secretary(Fin-Exp)
15/04/2019
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72 /N

’ ‘Fin'ahé'e ( R&(C) Department

No.8/1/2016-Fin (R & €)/1400031382

" As regards to point (2), the Directorate of Accounts has furnished his

comments, which are as follows:

a) the major change in the procedure for re;ir_;ribursemeht of_Children

Education Allowance would be non productibn of vouchers.

b) The Government servant shall be able to claim an amount of Rs. v/
225@/— per month (fixed) per child i.e. Rs. 2-7_,;‘,‘_(),_(':)0% per-year.per child

irrespective of the actual expenses incurred by him/ her.

c) Furéher, monthly fees are not'payable in Government institutions. )
Besig'des, grants are given by Government téz;:;ided in;stitutioné'as >/

- per }equirement.
In view of the above subrission, Government may - please like to
decide jon adoption of the OM no. A-27012/02/2017-Estt.(AL) dated
17/07 /2018 of the Ministry of Personnel, Puly)“l‘i_(; Grlevancesand Pensxons,

33 ;2

Department of Personnel and Training to the State Gq.y'e;rn\men‘t_ émployees.

s %;\\«




iii)

71 /N

Finance ( R&C) Department
No.8/1/2016-Fin (R & C) /1400031382

The Office Memorandum No, A—27012/02/2017-Estt.(AL) dated

17/07/2018 issued by the Government of India, Ministry of Personnel,

Public Grievarxces & Pension , Department of Personnel and Training

regarding consolidated instruction on implementation of decisions on

. Wt Children Education Allowance may be seen at from pg 360/C to

L

Vi

of
th

In

de ab;ove' OM the amount of reimbursement V'odf'iChildrerx Education
1

allowan'pe will be Rs. 2250/- per month (fixed) per child. This amount

Rs. 2250/ is fixed irrespective of the actual expenses incurred by

e Govt. Servant.

this regard, it is stated that

le State Government has accepted the recommendations and has

Tt
implemented the Seventh Pay Commlsswn vide Order dated
30/11/2016 pg 117/C. - =

Vi
Vi
ag
off

C(Q

of

de order dated 25/10/2017, pg 355/C the guldelmes issued in CEA
de Gol letter No, A- 27012/02/2017-Estt(ALY dated 16/08/2017 were
opte_kd by the State Government w.e.f 01/10/’_‘2‘0"1‘7 viz reimbursement
allowance fixed @ Rs 2250/- per month. '

Srlbsequently, v1d|e Order dated 14/06/2018’:pg 356/C the- Children -
Educamon Allowance was made applicable we*f 2017-18, payable after

mplétlon of academlc year. - : -
> A ‘ 7 & 3

A:chdingly, the Directorate of Accounts, pé 36?/C,' “have regulated the
CEA|claims on pro- rata basis ie. Rs 1500 per r‘irrorlth upt_o 30/09/2017
14|d Rs| )22»50/ per month from 01/10/2017 onw’}'a'rds viz date of adoption

ovprnment of India circular dated 16/0 /2017 The clalms are

adm'tt#éd once a year ; r‘

|
|
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| the ‘GoVernrrﬁent of India, Ministry of Personnel, P.G. and Pensions, DoPT, New
. Delhi (D M dated 16/08/ 2017 (at pg.222/C) regarding grant of Children
Educatflon 1V'\.llowance w.e.f. 01/10/2017, on implementation of the

the Acéhhe mic Year 2017 - 2018.

Code:- Q. R.- 17

52/N

8/1/2016-Fin(R&C) 1400031382
FINANCE (REV. & CONT.) DEPARTMENT

stcussed wnth Additional Secretary (Fmance)

This D;epartment vide O.M. Dated 25/10/2017 (at pg.237/C) has adopted

recomngbnda{non of the 7 th Central Pay Commission.

Im! this| regards, it is stated that Ministry’s Order dated 16/08/2017 has
made (flhﬁldten Education Allowance effective from 01/07/2017, as their

A'cademgc 3Year starts from July, every year.

A$ the Academic'Year in the State of Goa starts from June, 2017, we may
make tHe abpveé OM regarding Children Education Allowance applicable from

E
|
,

Aécc»rdﬁngly, DFA placed at pg. 266/C, may pleaSe be seen.
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Code:- 0. R.-17

' 8/1/2016-Fin(R&C) 1400031382 42/N  FINANCE (REV. & CONT.) DEPARTMENT

The Government of India has issued several Office Memoranda / guidelines.

N <3

flegarding grant of various allowances on implementation of the recommendation of the i

Central Pay Commission to the Central Government employees effective from 1% July,
2017 may be seen placed at pages 221-/C.
1. Letter No. A-27012/02/2017-Estt.(AL) dated 16" August, 2017 regarding grant
of Children Education Allowance (page 222-221/C).
2. OM. No. 17014/2/2014-Trg(7" CPC) dated 25" July, 2017 regarding
: abolishment of Sumptuary Allowance (pages 223/C). .
3. O.M. No. 19030/1/2017-E]V dated 13™ July, 2017 regarding Travelling
Allowance Rules (pages 229-224/C). |
v 7 4. OM No. 19030/1/2017-E.[V dated 18" August, 2017 regarding Travelling
7( ' Allowance Rules (clariﬁcatidn regarding admissibility of Composite Transfer
Grant (CTG) and TA/Daily Allowance (DA) (page 230/C)).
5. O.M. No. 19030/1/2017-E.]1V dated 04™ September, 2017 regarding Travelling
{ Allowance Rules (clarification regarding TA/DA entitlements of Officers in
| Level 13A (pages 231/C)).
6. O.M. No. 31011/8/2017-Esit. A-IV dated 19™ September, 2017 clarification
regarding travel entitlements of Government employees for the purpose of

. LTC post Seventh Central Pay Commission (page 233-232/C).

%

A’@ M The State Government vide Order No. 8/1/2016-Fin(R&C)/(A) dated 30.11.2016
:‘;\: (page 117-108/C) has implemented VII CPC pay scales to the employees of the State
ég E Administiration and GIA Educational Institutions w.e.f. 01.01.2016.

e

% z8 Further, vide Order No. 8/1/2016-Fin(R&C) dated 25.07.2017 & 10.08.2017 (page
oo gl ¢

Twa

rCwa | 183/C &|187/C) Government has adopted various allowances w.e.f. 01.08.2017.

<€)

BI9Y

In| view of the above, we may adopt the O.M.s at ‘X’ above for its implementation

w.e.f. 01.10.2017 (O.M. regarding Children Education Allowance shall te applicable for

= _§ icademic year 2017-2018 and payable vv.e.f. 01.10.2017). o

e
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